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Dated , 3 0[——,’2023 :
To,
The Registrar
National Green Tribunal
Principal Bench
New Delhi.
E-mail : judicial-ngt@gov.in

Sub.- Compliance to the direction issued by Hon'ble National Green
Tribunal in O.A. No. 141/2022 Manish Jain Vs Union of India &
Anr (I.A. No. 45/2022).

Sir,
With reference to the subject mentioned above kindly find enclosed

herewith the Report in compliance of the order issued on 02.12.2022 by
Hon'ble National Green Tribunal in O.A. No. 141/2022 Manish Jain Vs Union
of India & Anr (I.A. No. 45/2022).

Encl. : As above.
Yours faithfully

g8

(Ankit Singh)
Regional Officer
Copy to:

1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2. Shri Pradeep Mishra, Advocate, Hon'ble Supreme Court/NGT, New Delhi for perusal
and necessary action.
3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.
4. Chief Environmental Officer (Circle-3), U.P. Pollution Control Board, Lucknow for
information.
44

Regional Officer

Ir

D/Neeraj Mittal/Letter 2023



INSPECTION REPORT OF UTTAR PRADESH POLLUTION CONTROL BOARD (UPPCB) OF (1)
M/S UPPER DOAB SUGAR MILLS, SHAMLI, UP & (2) M/S SHAMLI DISTILLERY & CHEMICAL
WORKS, SHAMLI, UP IN COMPLIANCE TO HON'BLE NGT ORDER DATED 02.12.2022 IN THE
MATTER OF MANISH JAIN Vs UNION OF INDIA & ANR. (ORIGINAL APPLICATION
NO. 141/2022) (I.A. No. 45/2022)

1.0 BACKGROUND :

e In reference to the grievance aroused by Mr. Manish Jain that Respondent No. 5 M/s
Upper Doab Sugar Mills Ltd. Shamli and Respondent No. 6 M/s Shamli Distillery &
Chemical Works Shamli are running Sugar & Distillery units in Shamli respectively in
violation of Environmental Norms and causing Air & Water pollution adversely affecting
the health of the residents of the locality and surrounding areas of District Shamli.

In the above matter of Manish Jain Vs Union of India & Anr. (O.A No.
141/2022), the Hon’ble NGT Vide order dated 28.02.2022 sought a factual and action
taken report from the UPPCB and District Administration with reference to the violation
alleged in Grievance of the applicant in said application. In continuation joint committee
visited M/s Upper Doab Sugar Mills Shamli and Shamli Distillery & Chemical Works
Shamli on dated 31.03.2022 and submitted joint inspection report before Hon'ble
Tribunal on dated 01.07.2022.

In continuation to the above report, Hon'ble NGT vide order dated 05.08.2022
issued directions to the State PCB to look into the matter of compliance by both the
industries with the consent conditions regarding disposal of Fly Ash as per CPCB
guidelines, coverage of minimum 33% of the land on which industry is established with
plantation of suitable species and compliance with recommendation made by the joint
committee in its report. In compliance of said orders, UPPCB submitted the compliance
report before Hon'ble NGT on dated 02.11.2022.

Further, Hon'ble NGT vide order dated 02.12.2022 directed Regional Officer,
UPPCB to visit both the units and verify the factual position regarding averments made
in the replies filed by respondents no. 5 & 6 as to compliance with consent conditions
and environmental norms. Further, directed Regional Officer, UPPCB for allowing the
applicant to join inspection of the industries at the time of visit.

2.0 ORDERS PASSED BY THE HON'BLE NGT ON 02.12.2022
The Hon’ble NGT directed on 02.12.2022 the following:

"7. We consider it appropriate to verify the present factual position through UPPCB.
Accordingly, the Regional Officer, UPPCB is directed to visit both the units and verify the
factual position regarding averments made in the replies filed by respondents no. 5 and 6 as to
compliance with consent conditions and environmental norms. The Regional Officer, UPPCB
may allow the applicant to join at the time of such visits. Factual verification report with
requisite details may be submitted within one month by email ....."
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3.0

In compliance to said orders of the Hon'ble NGT dated 02.12.2022, intimation letter was sent
to Mr. Manish Jain through E-mail dated 03.12.2023 for joining the visit of industries on dated

INSPECTION OF M/s UPPER DOAB SUGAR MILLS, SHAMLI, UP BY UPPCB

06.01.2023 for verification of consent conditions and environmental norms (Annexure-1).

Officers of Regional Office UPPCB Muzaffarnagar and Mr. Manish Jain visited the industries —
(i) M/s Shamli Distillery & Chemical Works (Distillery Unit), Shamli, UP & (ii) M/s Upper Doab

Sugar Mills (Sugar Unit), Shamli, UP & its surrounding areas on 06.01.2023.

The Sugar Unit i.e. M/s Upper Doab Sugar Mills, Shamli, UP was found operational during the

visit. Details are as follows :

Details about M/s Upper Doab Sugar Mills, Shamli, UP :

1. Date of Inspection: 06.01.2023

2. Name of the unit with complete postal M/ s Upper Doab Sugar Mills, Shamli
address (A Unit of Sir Shadi Lal Enterprises Ltd,

Shamli-247776, Uttar Pradesh)

3. Spatial Co-ordinates Latitude -29°26°32.57”N Longitude-
Latitude and longitude (in Decimal formag 77°18'51.15"E
only)

4. Standalone/ integrated (with co- Sugar Unit
generation)

Sugar/ sugar refinery
Year of commissioning 1933
6. License capacity of sugar Mill (TCD) 6250 TCD
7. | Average actual crush rate (TCD) Avg. 4695 TCD in the Month of Nov. 2022
and Dec 2022.
8. Consent status & its Validity with date
1- Air Consent a) Air Consent valid up to 31.12.2023
(Annexure-2).
2- Water consent b) Water consent  valid up to
31.12.2023 (Annexure-3).
c) The Hazardous Waste
C. Hazardous Waste Authorization Authorization is vald  upto
26.07.2023 (Annexure-4).

9. NOC from UPGWD & its Validity with The unit has NOC from Ground Water
date (Expired/Applied for renewal/First Department for all 5 tubewells are valid
time applied/Never applied) upto 15.08.2026 (Annexure-5).

10. Started crushing in season 2022-23 01.11.2022
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Stopped crushing in last season 2021- 22

16.05.2022 (As per RT-8C)

11.

Operational status during visit

Operational

12.

Name of contact person

Designation

Sh. Vinay Sharma

Manager (EHS)

Information pertaining to Water Pollution

13. Sources of fresh water
a. Bore well Total Bore wells are 05 no.
b . Flow meter Installation at wells Yes
c. Any Logbook maintained Yes
14. NOC from UPGWD & its Validity with The unit has NOC from Ground Water
date (Expired/Applied for renewal/First Department for all 5 tubewells are valid
time applied/Never applied) upto 15.08.2026 (Annexure-6).
15. Fresh water consumption (KLD)
a. Sugar plant From Nov. 2022 to Dec. 2022 Avg
b. Residential etc. Dom. Water consumption is 128 KL/Day
c. Total fresh water Consumption (m3/ Industrial water consumption is 764 KL/Day
hr)
d. Log book maintained (Yes/ No) If any, | Yes
details to be collected
16. Waste water (effluent generation
(KLD)
a. Industrial 764 KLD (Approx.)
b. Domestic 91 KLD (Approx.)
c. Total Effluent Generation 855 KLD (Approx.)
17. Schematic diagram of ETP Receiving Tank> Oil Separator > Rori bed
Filter> Chemical dosing tank> Zigzag pits>
Aeration tank> Secondary clarifier> Dual
media filters > Final
treated effluent.
Treatment capacity of ETP (KLD) 1600 KLD
18. Storage of treated Effluent
a. No. & size of lagoons No. of lagoon= 01,
Size= 19000 m3 (as reported by Unit)
b. Retention time 15 days as per sugar charter
c. Mode of disposal (route to reach Treated effluent is given to nearby farmers
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Ganga)

through pipeline and used for irrigation.

19.

Sludge Handling Process:

a. Sludge Drying Process

06 no. sludge drying bed available for
drying process

b. Final Disposal of Sludge

Sludge after drying is used as manure for
green belt.

c. Whether mechanical sludge handling
system installed

Filter press is not installed

Information pertaining to Air Pollution

20. | Source of Air Pollution Boiler
1- 38 TPH (01 No.)
2- 25 TPH (02 Nos.)
3- 25 TPH (01 No.)
4- 25 TPH (01 No.)
21. Details of fuel and its consumption Bagasse 1500 MT/Day
22. |Details of Air Pollution Control Systems 1. Wet Scrubber with 35 M. high stack
and Stack detail from ground level
2. Wet Scrubber with 35 M. high
common stack from ground level
3. Wet Scrubber with 35 M. high stack
from ground level
4. Wet Scrubber with 35 M. high stack
from ground level
23. | Status of APCS Operational
24. | Quality of emission being emitted through | Stack monitoring done at the time of
stack inspection. All the stacks emission found
within the prescribed norms as per the E.P.
Act 1986. Analysis reports attached as
Annexure-7.
25. Any Hazardous Substances (Yes/No), if | Yes,
yes, give details. (Quantity & way of Way of Disposal: lubricant/ used oil is
Disposal) mixed with bagasse & burnt in boiler and
partly used for lubrication in hand trollies,
gear, elevators, bailing M/c etc.
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Compliance Status of industry regarding Hon'ble NGT order dated 02.12.2022 in reference of
Consent Terms & Conditions :

Water Consent conditions compliance status

Unit have valid water consent upto dated 31.12.2023 issued by Board vide Ref. No.
139500/UPPCB/Circle-3(UPPCBHO)/CTO/Water/Shamli/2021 dated 04.03.2022. Compliance status
of conditions imposed in consent order are as follows :

S. |Consent Conditions Compliance Status Remarks
No.

1. |This consent is valid for the approved|Complying; unit avg. cane
production capacity of SUGAR FROM |crushed from Nov. 2022 to
SUGAR CANE CRUSHING | Dec. 2022 is 4695 TCD.

CAPACITY-6250 TCD.

2. | This consent is valid only for products | Complying
and gquantity mentioned above. Industry
shall obtain prior approval before
making any modification in product/
process /fuel/ plant machinery failing
which consent would be deemed void

3. |The quantity of maximum daily effluent|e In compliance of Hon'ble|During visit on

discharge should not be more than the| NGT order dated | dated 06.01.2023,
following : 05.08.2022, in reference of |sample of STP at
Domestic: 150 KLPD Treated through| the recommendation made |outlet was
Septic tank, Industrial: 1500 KLPD| by joint committee, industry | collected and
Treated through ETP has installed 100 KLD |analyzed in

capacity Sewage treatment|Regional
Plant which was found | Laboratory
operational during visit. UPPCB,

e During visit industry was |Muzaffarnagar. As
found complying with the|Per the analysis
maximum discharge quantity | report, — all the

as per the consent. parameters  were
found within the

prescribed norms.

4. |Arrangement should be made for During  visit on
collection of_ water used in process 06.01.2023.
and domestic effluent separately in

closed water supply system. The sample of ETP and

treated domestic and industrial STP outlet was
effluent if discharged outside the collected and
premises, if meets at the end of final analyzed in

discharge point, arrangement should
be made for measurement of
effluent and for collecting its

Regional
Laboratory
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sample. Except the  effluent
informed in the application for
consent no other effluent should
enter in the said arrangements for
collection of effluent. It should also be
ensured that domestic effluent should
not be discharged in storm water
drain.

4 (a)The domestic effluent should be
treated in the treatment plant so that it
should be in conformity with the norms
of treated effluent as stipulated in E.P.
Rules 1986 as amended.

4 (b)The industrial effluent should be
treated in treatment plant so that the
treated effluent should be in
conformity with the standard lay down
under the notification issued by
MOEF&CC vide its GO no GSR 35 (E)
dated 14/01/2016

4 ( ¢) The industrial effluent should be
treated in treatment plant so that the
treated effluent should be in
conformity with the standard lay down
under the natification issued by
MOEF&CC vide its GO no GSR 35 (E)
dated 14/01/2016.

4(a) Complying

4(b) Complying

4(c) Complying

UPPCB,

Muzaffarnagar. As
per the analysis
report, all the
parameters found
within the norms.

Effluent generated in all the
processes, bleed water, cooling
effluent and the effluent generated
from washing of floor and
equipment’'s etc should be treated
before its disposal with treated
industrial effluent so that it should be
according to the norms prescribed
under The Environment (Protection)
Rules, 1986 or otherwise mandatory.

Complying. All effluent
generated in process is sent to
ETP for treatment.

The method for collecting industrial
and domestic effluent and its analysis
should be as per legal Indian
standards and its subsequent
amendments/ standards prescribed
under the Environment (Protection)
Act, 1986.

Complying

The industry shall establish the
cooling arrangement and polishing
tank for recycling the excess
condensate water to process or
utilities or allied units.

Complying

Effluent Treatment Plant to be stabilized
one month prior to the start of the
crushing season and continue to
operate one month after the crushing

Complying. Unit had operated
ETP one month before the
commencement of industry so
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season.

that ETP may be stabilized

9. |During no demand period for irrigation, | Complying. Unit has a pond
the treated eff]lul_entdto be dsthore_d mla5 for storage of treated effluent
3232?%%?;;0%?;”5001Iy_avmg with 15 days holding capacity.

10. | The industry shall implement treated Complying
effluent flow distribution measurement
for irrigation purposes completely in
accordance with irrigation plan.

11. | The impact of treated effluent During visit direction given to
application on land is to be included industry  representative  for
further in E.I.A. studies, involving . o
ground water monitoring point complying the direction.
identified in close proximity to the
unit.

12. | The industry will have to ensure Complying
compliance of the permission from the
CGWA before ground water extraction
and it will be the responsibility of the
industry to comply with the various
conditions of the permission taken.

13. | The industry shall submit Environmental | Environmental Statement for
S(t)aii":)?%t IIQ gﬁ:g”lbge;(sform Vrule the year 2021-22 submitted.
no. ) )

14. | The industry shall comply with various In compliance of Hon'ble NGT
provisions of Air (Prevention and order dated  05.08.2022,
Control of Pollution) Act 1981 as detailed status of areen belt
amended, Water (Prevention and 9 _
Control of Pollution) Act 1974 as has already been submitted to
amended and all other applicable Hon’ble NGT by UPPCB vide
rules notified under E.P. Act 1986. it's Comp”ance report dated
Minimum 339% of the land on which 02.11.2022.  During visit
unit is established will be covered and . .
properly maintained by the plantation mdustry was found complying
of tall trees of suitable species as per regarding the development of
the guidelines set up by the Board Green Belt.
vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018.

The copy of this guideline is
available at URL
http://www.uppcb.com/pdf/Green-
Belt-Guidle_160218.pdf.

15. | The industry will ensure the continuous | Complying
and uninterrupted data supply from the
OCEEMS to the CPCB and SPCB .

16. | Flow meter to be installed in all water Complying

abstraction points and usage of fresh
water to be minimized. The unit will
ensure facility to transmit data to
CPCB server and submit a regular
calibration certificate of Electro
Magnetic Flow meter to the Board.
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17.

If closure order is issued by CPCB or
UPPCB against the unit, then CTO
issued earlier will remain suspended
during the closure period and after
ensuring the compliance and after
revocation of closure order, the CTO
will automatically be effective with
additional conditions mentioned in the
closure revocation order.

Not applicable

18.

Industry shall abide by the directions
given by Hon'ble Court, Central
Pollution Control Board and UPPCB
for protection and safe guard of
environment from time to time.

Complying

19.

The Unit will file the renewal application
at least 2 months prior to the expiry of
this Order.

Presently, not applicable.

Specific Conditions :

S. |Consent Conditions Compliance Status Remarks
No.

1 |This CTO is valid for production Complying; unit avg. cane

CROBANG CAmbe g Top, | FTes om fov 2022
) ' Dec. 2022 is 4695 TCD.

permission from the SGWA (State
Ground Water Authority) within 03 Ground Water Department for
month, failing which consent shall be all 5 tubewells are valid upto
deemed automatically cancelled. 15.08.2026.

3 | The industry shall establish Complvina. Industrv has
Miyawaki forest inside the p.y g . y :
treated effluent from the ETP with approx 2500- 3000 tress.
shall be used for forestation.

4 | Unit must install STP for treatment Industry has installed 100 KLD
of domestic effluent and submit .
compliance in the Board within a capacity Sewage treatment
Month. Plant which was found

operational during visit.

5 | Unit shall abide by directions Not Applicabl
given by Commission for Air ot Applicable
Quality Management in National
Capital Region and Adjoining
Areas.

6 | This CTO shall be subject to the C Vi
order to be passed in OA No. ompiying
301/2021 Satyapal Malik Vs U.P.
Government by Hon'ble NGT.

7 | The unit shall maintain strict Complying

supervision upon fluctuations in
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operating parameters with respect to
each treatment unit of the Effluent
treatment plant.

The E.T.P. unit operation line up
Strengthening is to be maintained.

Complying

The Unit shall install Piezometer for
measurement of ground water level
and the data generated from
Piezometer will be provided to the
SPCB on monthly basis.

Piezometer installed. Unit may
be directed to submit
piezometer reports on monthly
basis

10

Flow meter to be installed in
all water abstraction points
and usage of fresh water to
be minimized.

Complying

11

During no demand period for irrigation,
the treated effluent to be stored in a
seepage proof lined pond having 15 days
holding capacity only

Complying

12

The unit shall submit the
audited balance sheet for the
current year and the details of
fees deposited during last three
years within a month.

Complying

13

The industry shall implement
treated effluent flow distribution
measurement for irrigation
purposes completely in
accordance with irrigation plan.

Complying

14

Industry shall abide by orders /
directions issued by Hon’ble Supreme
court Hon'ble High Court, Hon'ble
National Green tribunal, Central
Pollution Control Board and U.P
Pollution Control Board for protection
and safe guard of environment from
time to time.

Complying

15

Industry shall comply with various
provisions of Water (Prevention and
Control of Pollution) Act 1974 as
amended and all other applicable rules
notified under E.P. Act 1986.

Complying

16

If UPPCB or CPCB issues closure order
against the industry, this consent shall
remain suspended for the period till
closure order is revoked, after which the
consent will be effective again for the
remaining period.

Presently not applicable.

17

Minimum 33% of the land on which
industry is established will be covered by
the plantation of tall trees of suitable
species as per the guidelines set up by
the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018.
The copy of this guideline is available at
URL http://www.uppch.com/pdf/Green-

In compliance of Hon'ble NGT
order dated 05.08.2022,
detailed status of green belt
has already been submitted to
Hon’ble NGT by UPPCB vide
it's compliance report dated
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Belt-Guidle_160218.pdf.

02.11.2022. During visit
industry was found complying
regarding the development of
Green Belt.

18

The unit shall comply with the
provisions of notification No. S.O.
3187(E) dated 07-10-2016 of Ministry
of Water Resources, River
Development and Ganga
Conservation, GOI.

Complying

19

The discharge norms must confirm as
per the notification no G.S.R. 35 (E)
dated: 15.01.2016 of MOEF&CC.

Complying

20

Unit shall comply with the directions
issued by Central Pollution Control
Board , New Delhi vide letter—B-
190198/ WQM/II(RG)/CPCB/Sugar/12/2
016-17/16662, dated 14/19.02.2019,
and send the compliance report to
Board on quarterly basis.

During visit directions given to
industry representative for
submission of compliance
report.

21

Unit shall identify recipient drains/
rivulets and their u/s & d/s location
in consultation with UPPCB and
shall carry out monthly monitoring
of identified recipient drains at u/s
& d/s location through lab
recognized under Environment
(Protection) Act, 1986 and shall
submit the analysis report on
monthly basis by 10th of every
month to CPCB and UPPCB.

During visit directions given to
industry representative for
compliance of direction.

22

Unit shall maintain pipe line from
outlet of ETP and to the point of
irrigation land. No treated effluent
shall be discharge outside the
factory premises.

Complying

23

Unit shall ensure the installation
and connectivity of the installed
online effluent monitoring system
to the servers of CPCB and
UPPCB.

Complying

24

Unit shall provide Pakka channel/ pipe
line for irrigation and shall maintain the
records of ground water extracted and
treated effluent used for irrigation on
land.

Complying

25

Unit shall comply the provisions of
Water (Prevention and Control of
Pollution) Act 1974 as Amended, Air
(Prevention and Control of Pollution)
Act 1981 as Amended and
Environment (Protection) Act 1986,
and direction issued by Hon'ble
National Green Tribunal, New Delhi in
Order dated 13.07.2017 in OA no.
200/2014, M.C. Mehta v/s Union of
India.

Complying
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26 | Unit shall submit treated effluent Complying
monitoring report of the ETP and
ground water quality of premises as
well as of the irrigated area done by
MoEF & CC/UPPCB approved
laboratory in every 3 months.

27 | This Consent order shall automatically | presently not applicable.
become invalid on issuance of Closure
Order by C.P.C.B /UPPCB and further
on Revoking of Closure order, the
Consent order shall become valid.

28 | The industry shall also explore During visit directions given to
treated effluent re-cycle mechanism . .
in furtherance to the application of industry representative for
treated effluent on land as a compliance of direction.

significant alternative mode of re-
cycle. This step shall in turn reduce
hydraulic loading of effluent
discharge as well as shall eliminate
extraneous treated effluent discharge
possibility elsewhere.

29 | The industry shall submit Complvin
Environmental Statement in prescribed PYing
form V rule no.14 of E.P Rules 1986.

30 | This consent is valid only for products Complying

and quantity mentioned above.
Industry shall obtain prior approval
before making any modification in
product/process/fuel/ plant machinery
tfailing which consent would be
deemed void.

31 |Industry shall install at sufficient height | pyring visit directions given to
from the ground level Open to Network | . .
HD PTZ rotation Camera at the Inlet, industry  representative  for
Aeration tank, Secondary Clarifier and compliance of direction.
outlet of Effluent treatment plants for On
Line Monitoring and its URL and
password shall be provided to the
UPPCB control room.

Air Consent conditions compliance status

Unit have wvalid air consent upto dated 31.12.2023 issued by Board vide Ref. No.
139450/UPPCB/Circle-3(UPPCBHO)/CTO/Air/Shamli/2021 dated 30.01.2022. Compliance status of
conditions imposed in consent order are as follows :

S. |Consent Conditions Compliance Status Remarks
No.

1. |This consent is valid for the approved | Complying; unit avg. cane
production capacity of cane crushing | .. ,shed from Nov. 2022 to
SUGAR FROM SUGAR  CANE . '
CRUSHING CAPACITY-6250 TCD. .- | PeC. 202211s 4695 TCD.

2. | This consent is valid only for products | Complying
and quantity mentioned above. Industry
shall obtain prior approval before making
any modification in product/ process
ffuel/l plant machinery failing which
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consent would be deemed void.-

The maximum rate of emission of flue
gas should not be more than the
emission norms for the stacks.

Complying

Stack  monitoring
done at the time of
inspection. All the
stacks  emission
found within the
prescribed norms
as per E.P. Act
1986.

The industry should be operated in such
a manner that it does not adversely
affect the environment and the solid
waste generated such as ash etc. is
disposed in ecofriendly manner.

Complying

Any source of emission other than that
mentioned in the Air consent seeking
application will not be permitted by the
Board .

Complying

The industry should ensure the operation
of the air pollution control system
(APCS) in such a manner that the air
emission confirms with the standards
prescribed under the E.P Act 1986 as
amended.

Complying

The industry shall submit Environmental
Statement in prescribed format as per
rule no.14 as per E.P Rules 1986.

Complying

The industry shall abide by orders /
directions issued by Hon'ble Supreme
court Honble High Court, Hon'ble
National Green tribunal, Central Pollution
Control Board and U.P Pollution Control
Board for protection and safe guard of
environment from time to time.

Complying

Industry shall submit monthly monitoring
reports of all stacks and ambient air
quality from a certified / approved
laboratory under E.P. Act 1986 .

During visit directions given to
industry  representative  for
compliance of direction.

10.

The industry shall comply with various
provisions of Air (Prevention and Control
of Pollution) Act 1981 as amended,
Water (Prevention and Control of
Pollution) Act 1974 as amended and all
other applicable rules notified under
E.P. Act 1986.

Complying

11.

The industry will ensure the continuous
and uninterrupted data supply from the
OCEEMS to the CPCB and SPCB .

Complying. OCEEMS was
found operational during visit.
Data is been provided to
CPCB and UPPCB servers.

12.

The unit shall submit audited balance
sheet for the current year and the details
of fees deposited during last three years

Complying
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within a month failing which consent
would be deemed void.

13.

The use of Pet coke and Furnace oil as
a fuel in the factory is restricted in
compliance of the Hon’ble Supreme
court order .

Complying

14.

The Industry will use minimum 20% Bio
Briquette as fuel in the Boiler depending
upon itsavailability.

Complying. Industry  found
using bagasse as fuel in the
boiler.

15.

The industry shall obtain prior consents
in the event of any addition of new
emission generation sources such as-
Boiler/ Furnace/ Heaters/ D.G. Sets or
alteration of existing emission sources in
accordance with section- 21/22 of air
Act 1981 (as amended respectively).

Complying

16.

Minimum 33% of the land on which
industry is established will be covered
and properly maintained by the
plantation of tall trees of suitable species
as per the guidelines set up by the Board
vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The
copy of this guideline is available at
URL http://www. uppcb. com/pdf/Green-
Belt-idle_160218.pdf .

In compliance of Hon'ble NGT
order dated 05.08.2022,
detailed status of green belt
has already been submitted to
Hon’ble NGT by UPPCB vide
it's compliance report dated
02.11.2022. During visit
industry was found complying
regarding the development of
Green Belt.

17.

If closure order is issued by CPCB or
UPPCB against the unit, then CTO
issued earlier will remain suspended
during the closure period and after
ensuring the compliance and after
revocation of closure order, the CTO will
automatically be effective with additional
conditions mentioned in the closure
revocation order .

Not applicable

18.

Industry shall abide by the directions
given by Hon'ble Court, Central Pollution
Control Board and UPPCB for protection
and safe guard of environment from
time to time .

Complying

Specific Conditions:

S. |Consent Conditions Compliance Status Remarks
No.
1. |This CTO is valid for production SUGAR | Complying; unit avg. cane
FROM SUGAR CANE CRUSHING |crushed from Nov. 2022 to
CAPACITY-6250TCD. Dec. 2022 is 4695 TCD.
2. | The industry should be operated in such | Complying

a manner that it does not adversely
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affect the environment and the solid
waste generated such as ash etc. is
disposed in ecofriendly manner.

Unit shall abide by directions given by
Commission for Air Quality Management
in National Capital Region and Adjoining
Areas.

Partially Complying. Directions
may be issued to the industry

This CTO shall be subject to the order to
be passed in OA No. 301/2021 Satyapal
Malik Vs U.P. Government by Hon'ble
NGT.

Complying

The industry shall obtain prior consents
in the event of any addition of new
emission generation sources such as-
Boiler/ Furnace/ Heaters/ D.G. Sets or
alteration of existing emission sources in
accordance with section- 21/22 of air Act
1981 (as amended respectively).

Complying

Any source of emission other than that
mentioned in the Air consent seeking
application will not be permitted by the
Board.

Complying

The industry should follow the directions
issued by the Ministry of Environment
Forest and Climate Change; Delhi vide
Notification no. GSR 35(E) dated
14/01/2016.

Complying

The industry should ensure the operation
of the air pollution control system
(APCS) in such a manner that the air
emission confirms with the standards
prescribed under the E.P Act 1986 as
amended.

Complying. Emission
monitoring from all the
sources was conducted during
the visit by UPPCB and
parameters have been found
to be within limit as per EP Act
1986

The industry shall submit Environmental
Statement in prescribed format as per
rule no.14 as per E.P Rules 1986.

Complying

10.

This consent is valid only for products
and quantity mentioned above. Industry
shall obtain priorapproval before making
any modification in product/ process
ffuel/l plant machinery failing which
consent would be deemed void.

Complying

11.

The industry shall abide by orders /
directions issued by Hon'ble Supreme
court Hon'ble High Court, Hon'ble
National Green tribunal, Central Pollution
Control Board and U.P Pollution Control
Board for protection and safe guard of
environment from time to time.

Complying
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12.

The industry shall comply with various
provisions of Air (Prevention and Control
of Pollution) Act 1981 as amended and
all other applicable rules notified under
E.P. Act 1986.

Complying

13.

The unit shall submit the point wise
compliance report of the previous CTO
issued by the Board and the audited
balance sheet for the current year and
the details of fees deposited during last
three years within a month failing which
consent would be deemed void.

Complying

14.

The use of Pet coke and Furnace oil as
a fuel in the factory is restricted in
compliance of theHon’ble Supreme court
order.

Complying

15.

Industry shall submit emission
monitoring reports of all stacks and
ambient air quality from
MOEF&CC/UPPCB accredited
Laboratory on quarterly basis to the
Board.

Complying

16.

The unit shall submit the audited balance
sheet for the current year and the details
of feesdeposited during last three years
within a month.

Complying

17.

This Consent order shall automatically
become invalid on issuance of Closure
Order by C.P.C.B /UPPCB and further
on revoking of Closure order, the
Consent order shall become valid.

Presently not applicable.

18.

In compliance with the Hon’ble Supreme
Court order passed in W.P. (civil) No.
13029/1985 M.C. Mehta Vs. Union of
India and ors. the use of Pet coke and
furnace oil is prohibited.

Complying

19.

Unit shall ensure the installation and
connectivity of  Online Emission
Monitoring System at the stack of air
polluting sources and ensure the
connectivity with the servers of CPCB
and UPPCB.

Complying. CEMS was found
to be operational during the
visit.

20.

Unit shall use Bio-briquette as co-fuel
with main fuel in the ratio of minimum 20
percent in boiler subject to its availability.

Complying. Industry found
using bagasse as fuel in the
boiler.

21.

Fly ash shall be stored separately as per
CPCB guidelines so that it should not
adversely affect theair quality, becoming
air borne by wind or water regime during
rainy season by flowing along with storm

Complying
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water. Direct exposure of workers to fly
ash & dust shall be avoided.

22.

Unit shall comply the provisions of Water
(Prevention and Control of Pollution) Act
1974 as Amended, Air (Prevention and
Control of Pollution) Act 1981 as
Amended and Environment (Protection)
Act 1986, and direction issued by
Hon'ble National Green Tribunal, New
Delhi in Order dated 13.07.2017 in OA
no. 200/2014, M.C. Mehta v/s Union of
India.

Complying

23.

Minimum 33% of the land on which
industry is established will be covered by
the plantation of tall trees of suitable
species as per the guidelines set up by
the Board vide its Office Order
no.H16405/220/2018/02dt.16/02/2018.
The copy of this guideline is available
atURLhttp://www.uppcb.com/pdf/Green-
Belt-Guidle_160218.pdf .

In compliance of Hon'ble NGT
order dated 05.08.2022,
detailed status of green belt
has already been submitted to
Hon’ble NGT by UPPCB vide
it's compliance report dated
02.11.2022. During visit
industry was found complying
regarding the development of

Green Belt.

Observations

1.

During visit, particulate matters were found deposited in nearby areas of railway colony
towards east direction at the aerial distance of approx. 175 meter from the unit.

During visit, all the wet scrubbers were found operational and the value of particulate matter in
the OCEMS were found within the norms as per the E.P. Act 1986.

Industry has fly ash yard approx. 4.15 Acre. During visit fly ash yard found almost empty as
industry sending regularly fly ash to local farmers for land filling and brick kilns for brick
making. It was also found that ash yard having approx. 12 feet high boundary wall along with
plantation. The plantation is required to be more dense to capture dispersion of fly ash around
the areas. Also manual water sprinkling found at the time of inspection.

During visit, fly ash/bagasse was observed being transported through covered vehicles.

As per Analysis report of treated effluent collected from ETP and STP outlet,were found within
the prescribed norms.

Recommendation

1.

In compliance of direction no. 62 of Commission for Air Quality Management in Delhi-NCR,
unit is using biomass but as per the analysis reports of Stacks, particulate matter was found
more than 80 mg/Nm?® but within the prescribed norms as per EP Act 1986. Therefore, for
complying with  CAQM direction to bring down emission to 80mg/NM3, Unit may be directed
to upgrade the APCS further.

Unit may be directed to submit piezometer reports to UPPCB on monthly basis.

Directions may be issued to Unit to comply with the directions issued by Central Pollution
Control Board, New Delhi vide letter—-B-190198/WQM/II(RG)/CPCB/Sugar/12/2016-
17/16662, dated 14/19.02.2019, and send the compliance report to Board on quarterly
basis.
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4. Directions may be issued to identify recipient drains/ rivulets and their u/s & d/s location in

consultation with UPPCB and shall carry out monthly monitoring of identified recipient
drains at u/s & d/s location through lab recognized under Environment (Protection) Act,
1986 and shall submit the analysis report on monthly basis by 10th of every month to
CPCB and UPPCB.

Directions may be issued to the Industry to install at sufficient height from the ground level
Open to Network HD PTZ rotation Camera at the Inlet, Aeration tank, Secondary Clarifier
and outlet of Effluent treatment plants for On Line Monitoring and its URL and password
shall be provided to the UPPCB control room.

On the basis of above recommendations, directions have been issued along with specific

timelines have been issued to industry vide this office letter no. 1362/C/U-7/Shamli/2023 dated
13.01.2023 (Annexure-8).

Past Violations

1.

4.0

In compliance of Hon'ble NGT order dated 05.08.2022 in reference of recommendation
made by joint committee on inspection date 31.03.2022, show cause notice has been
issued u/s 33A of Water (Prevention & Control of Pollution) Act 1974 as amended along
with Environmental Compensation of Rs. 30,000/- per day vide H.O. UPPCB, Lucknow
letter No. H83587/C-3/Jal/262/2022 dated 01.11.2022 (Annexure-9). On the basis of
industry representation dated 12.11.2022 and 03.01.2023, show cause notice has been
revoked with imposition of Environmental Compensation Rs. 8,70,000/- vide H.O. letter
dated 13.01.2023.

DETAILS ABOUT M/S SHAMLI DISTILLERY & CHEMICAL WORKS, SHAMLI

During visit, unit was found Non-operational due to the maintenance work. Details are
as follows :

General information :

1. | Name of the unit and Address M/s Shamll Distillery & Chemical Works,
Shamli-247776, Uttar Pradesh
2. | Spatial Co-ordinates (lat. & long.) Lat:29.450758 , Lon:77.315212
3. | Name of the Contact person- Sh. Vinay Sharma, Manager (EHS)
Designation
4. | Year of Commissioning 1945
5. | Sector Distillery
6. | Production capacity 100 KLPD
7. | Status of consents & Authorization Air Consent: valid up to 31-12-2023
(validity/ applied) (Annexure-10)
Water Consent: Valid up to 31-12-2023
(Annexure-11)
HW Authorization: Valid up to 28-01-2027
(Annexure-12)
8. | Environmental display board at Yes
the entrance gate (Yes/No)
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Water Supply Source No. of bore
wells

Water Consumption (KLD) (with
details of water meters Installed)
Logbook maintained: (Y/N)
UPGWD Permission Obtained:
(YIN)

Bore wells 02 nos.
About 700 KLD (as reported)

Water meter installed Yes,

Yes, valid upto 17.12.2026 for 02 Nos.
Borewells (Annexure-13)

10. | Waste water generation (KLD) : The spent-wash generation is about 750 KLD
(Average).

11. | Details of ETP Plant Spent-wash being generated from process,
concentrated in MEE (2 Nos., one of 22 KL/Hr
and another one is 30 KL/Hr Capacity) and the
MEE Concentrate was being sent to slope fired
boiler. MEE Condensate, Cooling tower blow
down and boiler blow down treated in
Condensate Polishing Unit (CPU). CPU
comprises of mixing tank (1100 M3), Anaerobic
Reactor (5200 M3), Lamella Clarifier (14 M3),
Aeration Tank (3000 M3), Clarifier (170 M3),
Holding Tank (1100 M3), R.O. Plant (59
M3/Hr).

12. | Sources of Air Pollution (Boiler detail) (1. 14 TPH Bagasse fired boiler (Not in use)

2. 36 TPH Slope boiler
Type of fuel/s used with consumption | Fuel used in 36 TPH| Slope and Bagasse
and Stack details With APCD Fuel consumption 180 MT/day- Slope,
170 MT/day- Bagasse
Stack height & 72 Mt, 2.5 Mt dia.
Diameter
APCD attached Bag filter

13. | Details of OCEMS installation The flow-meter installed at spent-wash and MEE|
Concentrate line. OCEMS (emission) for PM
emission monitoring from the boiler. Stack
and provided connectivity to CPCB
UPPCB.

14. | Type & Quantity of waste Boiler ash:15 TPD

generated
15. | Facility of Storage/Disposal Boiler ash: Being sold to potash manufacturer
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Compliance Status of industry regarding Hon'ble NGT order dated 02.12.2022 in reference of

Consent Terms & Conditions :

Water Consent conditions compliance status:-

Unit have valid water consent upto dated 31.12.2023
148785/UPPCB/Circle-3(UPPCBHO)/CTO/Water/Shamli/2022 dated 30.01.2022. Compliance status

of conditions imposed in consent order are as follows :

issued by Board vide Ref.

S.

No.

Consent Conditions

Compliance Status

Remarks

1.

This consent is valid only for the approved
production capacity of Rectified
SpirittENA/Eth6anol- 100 KL/Day by using
raw material C-Heavy Molasses-430 TPD
OR Rectified Spirit/ENA/Ethanol- 100
KL/Day by using raw material B-Heavy
Molasses-333 TPD  OR Rectified
SpiritENA/Ethanol- 100 KL/Day by using
raw material Sugar Syrup-299 TPD and by
Product FUSEL OIL 6.0 MT/ Month.

Complying

The quantity of maximum daily effluent
discharge should not be more than the
following:

Complying; During visit unit
found complying with ZLD
norms.

Arrangement should be made for
collection of water used in process and
domestic effluent separately in closed
water supply system. It should be ensured
that domestic effluent should not be
discharged in storm water drain.

Complying. Separate lines
for treatment of domestic
and industrial effluent by
STP and ETP respectively.

The domestic effluent should be treated in
treatment plant so that the treated effluent
should be in conformity with the following
norms.

Industry has installed 100
KLD capacity = Sewage
treatment Plant which was
found operational during
visit.

The other pollutant for which norms have
not been prescribed, the same should not
be more than the norms prescribed for the
water used in manufacturing process of
the industry.

Complying

The method for collecting industrial and
domestic effluent and its analysis should
be as per legal Indian standards and its
subsequent amendments/standards
prescribed under the  Environment
(Protection) Act, 1986.

Complying

The industry shall not discharge any trade
effluent outside the premises and Zero
Liquid Discharge (ZLD) shall be
maintained all the time.

Complying; During visit unit
found complying ZLD.

Molasses shall not be stored in kachcha
pits.

Molasses stored in MS
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fabricated tank.

If UPPCB or CPCB issues closure order
against the industry, this consent shall
remain suspended forthe period till closure
order is revoked, after which the consent
will be effective again for the remaining
period.

Presently not applicable.

10.

The unit should be operated in such a way
so that there is no adverse impact on
public and environment.

Complying

11.

Unit must maintain on line connectivity of
mass flow meters at the inlet and outlet of
MEE and web cameras installed at the
final outlet, MEE and Bio Compost yard
and connected with server of CPCB and
UPPCB.

Unit found  maintaining
online connectivity of mass
flow meters at the inlet and
outlet of MEE and web
cameras installed at the final
outlet,

12.

The unit shall ensure deployment of
qualified staff  for self-monitoring
mechanism on 24 X7 hours basis.

Complying

13.

Volume of spent wash shall be reduced to
40 % minimum and solid concentration
shall be maintained minimum 30% at the
outlet of MEE.

Complying

14.

Unit shall identify recipient drains/rivulets
and their upstream & downstream
locations in consultation with UPPCB and
shall carry out monthly monitoring of
identified recipient drains at upstream &
downstream location through recognized
lab under Environment (Protection) Act,
1986 and shall submit the analysis report
on monthly basis by 10th of every month
to CPCB and UPPCB.

During visit directions given
to industry representative for
compliance of direction.

15.

The storage facility provided for spent
wash shall be properly lined and made
impermeable and the storage capacity at
any stage shall not exceed 07 days
equivalent of production in case of
incineration boiler and 30 days equivalent
of production in case of bio composting.

Complying

16.

Industry  shall submit  Environment
Statement to this Board as per provision of
Environment  (Protection) amendment
Rule, 1993 for the previous year ending
31st March on or before 30th September
every year.

Complying

17.

Industry shall ensure to send monthly
reports regarding spent wash storage and
details of spent wash in each lagoon
constructed in industry.

During visit directions given
to industry representative for
compliance of direction.
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18.

The Unit will file the renewal application at
least 2 months prior to the expiry of this
Order.

Presently not applicable.

Specific Conditions

S.
No.

Consent Conditions

Compliance Status

Remarks

1.

This consent is valid for the production
capacity of Rectified Spirit/ENA/Ethanol-
100 KL/Day byusing raw material C-Heavy
Molasses-430 TPD  OR Rectified
Spirit/ENA/Ethanol-100 KL/Day by using
raw material B-Heavy Molasses-333 TPD
OR  Rectified  SpirittENA/Ethanol-100
KL/Day by using raw material Sugar
Syrup-299 TPD and by Product FUSEL
OIL 6.0 MT/ Month.

Complying

The unit shall maintain strict supervision
upon fluctuations in operating parameters
with respect to each treatment unit of the
Effluent treatment plant.

Complying

Earlier Board has issued a CTO vide letter
no-
133890/UPPCB/Circle3(UPPCBHO)/CTO/
water/ SHAMLI/2021, dated-18.08.2021 is
revoked.

Industry has valid Water
consent upto 31.12.2023.

The industry shall submit the permission
from the State Ground Water Authority
within 3 monthsfailing which consent shall
be deemed automatically cancelled.

Complying

This CTO shall be subject to the order to
be passed in O.A. No.- 301/2020 Satyapal
Singh Versus State of U.P. by Hon'ble
NGT.

Complying

Unit must install STP for treatment of
domestic effluent and submit compliance
to the Boardwithin one month.

Industry has installed 100
KLD capacity = Sewage
treatment Plant which found
operational during visit.

The industry shall establish Miyawaki
forest inside the factory in sufficient area
the treated effluentfrom the ETP shall be
used for forestation.

Complying

The E.T.P. unit operation line up
Strengthening is to be maintained.

Complying

The Unit shall install Piezometer for
measurement of ground water level and
the data generatedfrom Piezometer will be
provided to the SPCB on monthly basis.

Piezometer installed.
Directions may be issued to
submit data generated from
piezometer on monthly basis
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10.

No effluent is allowed to discharge outside
factory premises.

Complying

11.

Flow meter to be installed in all water
abstraction points and usage of fresh
water to be minimized.

Flow meter installed.

12.

The industry will submit the permission
from the State Ground Water Authority
within 03 month,failing which consent shall
be deemed automatically cancelled.

Complying

13.

The unit shall submit the audited balance
sheet for the current year and the details
of fees deposited during last three years
within a month.

Complying

14.

Industry shall abide by orders / directions
issued by Hon'ble Supreme court Hon’ble
High Court, Hon’ble National Green
tribunal, Central Pollution Control Board
and U.P Pollution Control Board for
protection and safe guard of environment
from time to time.

Complying

15.

Industry shall comply with various
provisions of Air (Prevention and Control
of Pollution) Act1981 as amended, Water
(Prevention and Control of Pollution) Act
1974 as amended and all other applicable
rules notified under E.P. Act 1986.

Complying.

16.

If UPPCB or CPCB issues closure order
against the industry, this consent shall
remain suspendedfor the period till closure
order is revoked, after which the consent
will be effective again for the remaining
period.

Presently not applicable.

17. | This consent is valid only for Zero Liquid | Complying
Discharge (ZLD).
18. | This consent is valid for 365 days |Complying

operation of the industry of a year.

19.

The Project Proponent shall submit the
validation report for 100 KLD Rectified
Spirit/ENA/Ethanol-100 KL/Day production
from any reputed Institute such as NSI,
Kanpur/VSI, Pune or any other competent
institute within 03 months after starting B-
Heavy molasses-based operation. If the
validation report carried out by any reputed
institute is same as claim made by theunit.
The SPCB may further allowed to operate
as per proposal of the unit.

During visit directions given
to industry representative for
compliance of direction.

20.

The maximum storage capacity of the
lagoons is for 7 days holding capacity of
the concentrated spent wash. EXxcess

Complying
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Capacity of storage lagoon shall be
dismantled within 3 months and progress
submitted to the Board.

21.

Bio composting shall not be allowed. Bio
composting yard shall be dismantled within
06 months and progress submitted to the
Board.

All generate Slope shall be used in the
Boiler mixed with bagasse as fuel.

Complying

22.

Unit shall submit balance fee of Rs.
50,000/- within 15 days in the Board.

Complying

23.

Minimum 33% of the land on which
industry is established will be covered by
the plantation of tall trees of suitable
species as per the guidelines set up by the
Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018.
The copy of this guideline is available at
URL http://www.uppcb.com/pdf/Green-
Belt-Guidle_160218.pdf.

In compliance of Hon'ble
NGT order dated
05.08.2022, detailed status
of green belt has already
been submitted to Hon'ble
NGT by UPPCB vide it's

compliance report dated
02.11.2022. During visit
industry was found

complying regarding the
development of Green Belt.

Air Consent conditions compliance status :-

Unit

have valid air

consent

upto dated 31.12.2023

conditions imposed in consent order are as follows :

issued by Board vide Ref.
148770/UPPCB/Circle-3(UPPCBHOQ)/CTO/Air/Shamli/2022 dated 25.01.2022. Compliance status of

S. |Consent Conditions Compliance Status Remarks
No.
1. |The details of Air pollution sources and | Complying
stacks attached with Boiler
2. |The emissions by various stacks into the | During visit unit found non-
environment should be as per the norms of | operational due to
the Board. maintenance work.
3. |The equipment for air pollution control Complying
system and monitoring, as proposed by
the industry and approved by the Board
should be installed in their premises
itself.
4. |Industry shall dispose the incineration Complying
boiler ash in such a manner so that
there should not be any adverse impact
on public health at large and on Sail,
Water & Air environment.
5. |The modification or installation in the Complying

existing pollution control equipment
shall be done only by prior approval of
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the Board.

The operation of air pollution control
system and maintenance be done in
such a way that the quantity of pollutants
shall be in accordance with the standards
prescribed by the Board/MOEF& CClor
otherwise mandatory

Complying

Unit shall do provisions for control of
fugitive emissions from process as per
the norms of the Board/MOEF & CClor
otherwise mandatory.

Complying

The unit shall submit the stack
emissions monitoring report within one
month from issuance of consent order
along with the point wise compliance
report of the consent order. Further
guarterly monitoring report analyzed by
Board/NABL accredited laboratory shall
be submitted.

Complying

In case of closure directions under
section-5 of E (P) Act, 1986 issued by
CPCB, this consent will beautomatically
suspended during the closure period,
and will be automatically reinstated with
specific conditions as per CPCB
revocation orders.

Presently not applicable.

10.

Industry shall develop and maintain
green belt as per the guidelines issued
by the Board vide office order dated
16/02/2018, which is available on
Board's Website- www.uppcb.com.

Complying

11.

Industry shall submit Environment
Statement to this Board as per provision
of Environment (Protection) amendment
Rule, 1993 for the previous year ending
31st March on or before 30th
September every year.

Complying

12.

Industry shall abide by orders /
directions issued by Hon'ble Supreme
court, Hon'ble High Court, Hon'ble
National Green tribunal, Central
Pollution Control Board and U.P
Pollution Control Board for protection
and safe guard of environment from
time to time.

Complying

13.

The Unit will file the renewal application at
least 2 months prior to the expiry of this
Order.

Presently not applicable
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Specific Conditions

S.
No.

Consent Conditions

Compliance Status

Remarks

1.

This consent is valid for the production
capacity of Rectified SpirittENA/Ethanol-
100 KL/Day byusing raw material C-Heavy
Molasses-430  TPD OR Rectified
Spirit/ENA/Ethanol-100 KL/Day by using
raw material B-Heavy Molasses-333 TPD
OR  Rectified  Spirit/ENA/Ethanol-100
KL/Day by using raw material Sugar
Syrup-299 TPD and by Product FUSEL
OIL 6.0 MT/ Month.

Complying

The industry should be operated in such a
manner that it does not adversely affect
the environment and the solid waste
generated such as ash etc. is disposed in
ecofriendly manner.

Complying

The earlier Board has issued a CTO Air
vide letter no
133975/UPPCB/Circle3(UPPCBHO)/CTO/
airl'SHAMLI/2021, dated-18.08.2021 is
revoked.

Industry has valid Water
consent upto 31.12.2023.

This CTO shall be subject to the order to
be passed in O.A. No.- 301/2020 Satyapal
Singh VersusState of U.P. by Hon'ble NGT

Complying

Any source of emission other than that
mentioned in the Air consent seeking
application will notbe permitted by the
Board.

Complying

The industry should ensure the operation
of the air pollution control system (APCS)
in such a manner that the air emission
confirms with the standards prescribed
under the E.P Act 1986 as amended.

Complying

Industry  shall submit Environmental
Statement in prescribed format as per rule
no.14 as per E.P.Rules 1986.

Complying

This consent is valid only for products and
guantity mentioned above. Industry shall
obtain prior approval before making any
modification in product/ process /fuel/ plant
machinery failing which consent would be
deemed void.

Complying

Industry shall abide by orders/ directions
issued by Hon’ble Supreme court Hon'ble
High Court, Hon’ble National Green
tribunal, Central Pollution Control Board
and U.P Pollution Control Board for

Complying
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protection and safe guard of environment
from time to time.

10.

Industry shall submit monthly monitoring
reports of all stacks and ambient air quality
from acertified / approved laboratory under
E.P. Act 1986.

Complying

11.

Industry shall comply with various
provisions of Air (Prevention and Control of
Pollution) Act1981 as amended, Water
(Prevention and Control of Pollution) Act
1974 as amended and all other applicable
rules notified under E.P. Act 1986.

Complying

12.

The unit shall submit the audited balance
sheet for the current year and the details
of fees deposited during last three years
within a month.

Complying

13.

The unit shall obtain prior consents in the
event of any addition of new emission
generation sources such as- Boiler/
Furnace/ Heaters/ D.G. Sets or alteration
of existing emission sources inaccordance
with section- 21/22 of air Act 1981 (as
amended respectively).

Complying

14.

This Consent order shall automatically
become invalid on issuance of Closure
Order by C.P.C.B/UPPCB and further on
revoking of Closure order, the Consent
order shall become valid.

Presently not applicable.

15.

The industry will use minimum 20% Bio
Briquette as fuel in the Boiler depending
upon itsavailability

Industry using Slop and
bagasse as fuel.

16.

In compliance with the Hon’ble Supreme
Court order passed in W.P. (civil) No.
13029/1985 M.C. Mehta Vs. Union of
India and ors. the use of Pet coke and
furnace oil is prohibited.

Complying

17.

The unit shall submit the point wise
compliance report of the conditions
imposed in the N.O.Cissued by the Board
for the expansion of the industry within a
month.

Complying

18.

The use of Pet coke and Furnace oil as a
fuel in the factory is restricted in
compliance of the Hon’ble Supreme court
order.

Complying

19.

The Project Proponent shall submit the
validation report for Rectified
Spirit/ENA/Ethanol-100 KL/Day production
from any reputed Institute such as NSI,
Kanpur/VSI, Pune or any other competent

During visit directions given
to industry representative
for compliance of direction.
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institute within 03 months after starting B-
Heavy molasses-based operation. If the
validation report carried out by any
reputed institute is same as claim made
by the unit. The SPCBmay further allowed
to operate as per proposal of the unit.

20.

The maximum storage capacity of the Complying
lagoons is for 7 days holding capacity of
the concentratedspent wash. Excess
Capacity of storage lagoon shall be
dismantled within 3 months and progress
submitted to the Board.

21.

Bio composting shall not be allowed. Bio Complying
composting yard shall be dismantled
within 06 monthsand progress submitted
to the Board.

22.

This consent is valid only for Zero Liquid | During inspection unit found
Discharge (ZLD). complying ZLD condition.

23.

This consent is valid for 365 days | Complying
operation of the industry of a year.

24.

Unit shall submit balance fee of Rs. | Complying
50,000/- within 15 days in the Board.

25.

Minimum 33% of the land on which | In compliance of Hon'ble
industry is established will be covered by | NGT order dated
the plantation of tall trees of suitable | 05.08.2022, detailed status
species as per the guidelines set up by the | of green belt has already
Board vide its Office Order | been submitted to Hon’ble
no.H16405/220/2018/02 dt. 16/02/2018. | NGT by UPPCB vide it's
The copy of this guideline is available at | compliance report dated
URL http://www.uppcb.com/pdf/iGreen- | 02.11.2022. During  visit
Belt-Guidle_160218.pdf. industry was found
complying regarding the
development of Green Belt.

Observation

1.
2.

During visit, unit found non-operational due to maintenance work.

During visit, it is found that road side wind breaking MS sheet framing work was under
construction.

During visit, it is found that bagasse is being stored in covered hall and some quantity found in
boiler section with green cover to capture dispersion of baggase particles.

Recommendation

1. Directions may be issued to unit for construction of road side wind breaking MS Sheet
framing work as soon as possible.

2. Directions may be given to the unit to submit the validation report for 100 KLD Rectified
Spirit/ENA/Ethanol-100 KL/Day production from any reputed Institute such as NSI,
Kanpur/VSI,Pune or any other competent institute within 03 months after starting B-Heavy
molasses-based operation.
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3. Directions may be issued to the unit to submit data generated from piezometer on monthly
basis to UPPCB

4. Directions may be issued to the unit to send monthly reports regarding spent wash storage
and details of spent wash in each lagoon constructed in industry.

5. Directions may be issued to unit to identify recipient drains/rivulets and their upstream &
downstream locations, carry out monthly monitoring of identified recipient drains at
upstream & downstream location through recognized lab under Environment (Protection)
Act, 1986 and shall submit the analysis report on monthly basis to CPCB and UPPCB.

On the basis of above recommendations, directions have been issued along with specific

timelines have been issued to industry vide this office letter no. 1362/C/U-7/Shamli/2023 dated
13.01.2023 (Annexure-14).

Past Violations

1.

In compliance of Hon'ble NGT order dated 05.08.2022 in reference of recommendation
made by joint committee on inspection date 31.03.2022, show cause notice has been
issued u/s 33A of Water (Prevention & Control of Pollution) Act 1974 as amended along
with Environmental Compensation of Rs. 60,000/- per day vide H.O. UPPCB, Lucknow
letter No. H78510/C-3/Jal/246/Ka.Ba.No./M.Nagar/2022 dated 15.07.2022
(Annexure-15). On the basis of industry representation dated 26.07.2022, show cause
notice has been revoked with imposition of Environmental Compensation Rs. 13,20,000/-
vide H.O. letter dated 13.01.2023.

INSPECTION TEAM

S.No. |Name of Officials & Details Signature
1. |Ankit Singh 408
Regional Officer, UPPCB, Muzaffarnagar
2. |Imraan Ali @"”
Asstt. Environment Engineer, UPPCB, Muzaffarnagar
3.

Vipul Kumar A

Asstt. Environment Engineer, UPPCB, Muzaffarnagar
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Photographs during Inspection
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Photographs during Inspection
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Amexure < 2.

.M UTTAR PRADESH POLLUTION CONTROL BOARD
“&# Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
g . Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.com, Website: www.uppcb.com

CONSENT ORDER

Ref No. - 139450/UPP(‘B/(‘ircloS(UI’l’(.'Bll())/(f'l’()/air/SlIAMLl/202l Dated : 30/01/2022

To .
Shri G K SHARMA
M's UPPER DOAB SUGAR MILLS SHAMLI
UPPER DOAB SUGAR MILLS, SHAMLI,SHAMLI,247776

SHAMLI

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. UPPER DOAB SUGAR MILLS SHAMLI

Reference Application No. 13782483 Dated : 30/01/2022

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
UPPER DOAB SUGAR MILLS SHAMLI. under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the period from 01/01/2022 to 31/12/2023 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

Lo 1o

For and on behalf of U.P. Pollution Control Board
.Digitally signed by NISHI KUMAR

NISHI KUMAR CHAUHAN cHauHAN

Date: 2022.01.30 14:29:33 +05'30°
Chief Environmental Officer (Circle 3)

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the

conditions imposed in the certificate.
Digitally signed by NISHI KUMAR

NISHI KUMAR CHAUHAN CHAUHAN
Date: 2022.01.30 14:29:54 +05'30

Chief Environmental Officer (Circle 3)




3(a)

_‘\(l\)

3(¢).

U.P. Pollution Control Board

Dated : 30/01/2022
CONDITIONS OF CONSENT
ane crushing SUGAR FROM SUGAR

This consent is valid for the approy cd production capacity olc
CANE CRUSHING CAPACTTY 62501CD

and quantity mentioned above
in product/ process /fuel/ plan

‘ ' ‘ ai lor
This consent is valid only for products lmlqst}ry S.hflllf'«(::)it,flrnwphrilc)h
approval before making any modification t machinery failing
consent would be deemed oid

on of flue gas should not be more than the emission norms for the

The maximum rate of ¢missi

stacks

Air Pollution Source Detatls.
Air Pollution Source Details

S.N\o Air Polution | Type of Fuel Stack No. Parameters Height
) Source | | I | | —

1 2X25TPH BAGASSE 1 Particulate 35 METER
BOILER Matter FROM

' GROUND
l LEVEL

2 1x25TPH BAGASSE 1 Particulate | 35 METER
Matter i FROM

GROUND
| LEVEL

3 1 x25TPH BAGASSE 1 Particulate | 35 METER
Matter FROM

GROUND
: ‘ LEVEL

4 " 1x38TPH | BAGASSE 1 Particulate | 35 METER
| Matter ‘ FROM

| GROUND
LEVEL

The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail

S.No Stack No Parameter Standard

1 1 Particulate Matter AS PER E(P)

' RULES, 1986

2 1 Particulate Matter AS PER E(P)
| RULES, 1986 |
3 | 1 | Particulate Matter AS PER E(P) |
N | ] RULES, 1986 |
4 | 1 Particulate Matter AS PERE(P) |
- ] | i | RULES, 1986 |

The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .
Any source of emission other than that menti ' ' ' Icati '
_ entioned in the Air consent seeking applicati
permitted by the Board . Bapplgaton willnorhe

;}; indltlls]trtyt}s;hoqld ensure the ofperution of the air pollution control system (APCS) in such a
ner that the air emission confirms with the standards prescri 3
manner standards prescribed under the E.P Act 1986 as

The industry shal i i = . 5
Rulesnll9]§6r>_, shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P



14.

16.

1'7

18 .

The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control

Board for protection and safe guard of environment from time to time .
Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986 .

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other

applicable rules notified under E.P. Act 1986.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order .

The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .

The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf .

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain

suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the

closure revocation order .
Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:




1. This CTO is valid for production SUGAR FROM SUGAR CANE CRUSHING CAPACITY-6250

TCD.

2. The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner. '
3. Unit shall abide by directions given by Commission for Air Quality Management in National
Capital Region and Adjoining Areas.

4. This CTO shall be subject to the order to be passed in OA No. 301/2021 Satyapal Malik Vs U.P.
Government by Hon'ble NGT.

5. The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

6. Any source of emission other than that mentioned in the Air consent seeking application will not
be permitted by the Board.

7. The industry should follow the directions issued by the Ministry of Environment Forest and
Climate Change, Delhi vide Notification no. GSR 35(E) dated 14/01/2016.

8. The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as

amended.

9. The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per
E.P Rules 1986.

10. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which

consent would be deemed void.

11. The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control

Board for protection and safe guard of environment from time to time.

12. The industry shall comply with various provisions of Air (Prevention and Control of Pollution)
Act 1981 as amended and all other applicable rules notified under E.P. Act 1986.

13. The unit shall submit the point wise compliance report of the previous CTO issued by the Board
and the audited balance sheet for the current year and the details of fees deposited during last three
years within a month failing which consent would be deemed void.

14. The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the
Hon’ble Supreme court order.

15. Industry shall submit emission monitoring reports of all stacks and ambient air quality from
MOEF&CC/UPPCB accredited Laboratory on quarterly basis to the Board.

16. The unit shall submit the audited balance sheet for the current year and the details of fees
deposited during last three years within a month.

17. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B/
UPPCB and further on revoking of Closure order, the Consent order shall become valid.

I8. In compliance with the Hon’ble Supreme Court order passed in W.P, (civil) No. 13029/1985
M.C. Mehta Vs. Union of India and ors. the use of Pet coke and furnace oil is p)rohibited.

19. Unit shall ensure the installation and connectivity of Online Emission Monitoring System at the
stack of air polluting sources and ensure the connectivity with the servers of CPCB and UPPCB.

20. Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in boiler



® subject to its availability.

21. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the
air quality, becoming air borne by wind or water regime during rainy season by flowing along with
storm water. Direct exposure of workers to fly ash & dust shall be avoided.

22. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended, Air (Prevention and Control of Pollution) Act 1981 as Amended and Environment
(Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.

23. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
n0.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http:/Www.uppeb.com/pdf/Green-Belt-Guidle _160218.pdf .

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
Digitally signed by NISHI KUMAR

NISHI KUMAR CHAUHAN cHAUHAN

Date: 2022.01.30 14:30:12 +05'30'
Chief Environmental Officer (Circle 3)




/' Anoncxure- D
* ?;; UTTAR PRADESH POLLUTION Cun 1 ROL BOARD
,‘“\“# Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: infot uppceb.com, Website: www.uppch.com
CONSENT ORDER
Ref No. -

Dated : (04/03/2022
139500/ UPPCB/Circle3(UPPCBHO)/CTO/water/

SHAMLI2021
To.
Shrt G K SHARMA
M's UPPER DOAB SUGAR MILLS SHAMLI

UPPER DOAB SUGAR MILLS, SHAMLI,SHAMLI,247776
SHAMLI

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act. 1974
(as amended) for discharge of effluent to M/s. UPPER DOAB SUGAR MILLS SHAMLI

Reference Application No :13788010 Dated :04/03/2022

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. UPPER DOAB SUGAR
MILLS SHAMLI is hereby authorized by the board for discharge of their industrial eff] uent

generated through ETP for irrigation/river through drain and disposal of domestic effluent throug!

septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

This consent is valid for the period from 01/01/2022 to 3 1/12/2023 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended

[PST ]

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
RAKESH KUMAR TYAGI Digitally signed by RAKESH KUMAR TYAGI

Date: 2022.03.04 11:31:54 +05'30°
Chief Environmental Officer (Circle 3)
Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, MuzaffarN

agar to ensure the compliance of the
conditions imposed in the certificate.

RAKESH KUMAR TYAGI miag " MHesromss

Date: 2022.03.04 11:32:11 +05'30'

Chief Environmental Officer (Circle 3)
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.UPPER DOAB SUGAR MILLS SHAMLI vide

. (0

Consent Order No. 13788010/ Water

bt

93]

4(a)

4(b)

4(c)

Dated : 04/03/2022
CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of SUGAR FROM SUGAR CANE
CRUSHING CAPACITY-6250 TCD. .

This consent is valid only for products and quantity mentioned above. Industry shall thain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

Effluent Discharge Details ]
S.No Kind of Effulant Maximum daily Treatment facility an(ﬂ
discharge, KL/day discharge point |
1 Domestic 150 KLD Septic Tank
2 Industrial 1500 KLD ' ETP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in the treatment plant so that it should be in conformity with
the norms of treated effluent as stipulated in E.P. Rules 1986 as amended. -

Domestic Effulant

S.No Parameter Standard
1 Total Suspended Solids AS PER E(P) RULES, 1986
2 BOD AS PER E(P) RULES, 1986 ‘
3 COoD AS PER E(P) RULES, 1986
4 Oil & Grease AS PER E(P) RULES, 1986 |
5 Quantity of Discharge 150 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in

conformity with the standard lay down under the notification issued by MOEF&CC vide its GO
GSR 35 (E) dated 14/01/2016. g i "

; o Industrial Effulant

1

‘L__*‘_iSJNQ¥7 R Parameter - ”:S;tainicrlard
| I CoD AS PER E(P) RULES, 1986
2 - Oil & Grease AS PER E(P) RULES, 1986
3 Quantity of Discharge 1500 KLD (FOR
IRRIGATIONO)/GARDENING
4 Total Suspended Solids AS PER E(P) RULES, 1986
5 BOD AS PER E(P) RULES, 1986 |

Loading Rates for different soil textures.

1 —_— —

S.No | S,‘”"T";‘ﬂ'w g rate in m3/Ha/Day




—_
ha

16.

20

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)

Rules, 1986 or otherwise mandatory.

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/ standards prescribed under the Environment

(Protection) Act, 1986.

The industry shall establish the cooling arrangement and polishing tank for recycling the excess

condensate water to process or utilities or allied units.

Effluent Treatment Plant to be stabilized one month prior to the start of the crushing season and

continue to operate one month after the crushing season.

During no demand period for irrigation, the treated effluent to be stored in a seepage proof lined

pond having 15 days holding capacity only.

The industry shall implement treated effluent flow distribution measurement for irrigation purposes

completely in accordance with irrigation plan.

The impact of treated effluent application on land is to. be included further in E.I A studies,
involving ground water monitoring point identified in close proximity to the unit.

The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.

The industry shall comply with various provisions of Air (Prevention and Control of Pollution ) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle 160218.pdf.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB . .

Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration

certificate of Electro Magnetic Flow meter to the Board.

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order. ’

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:



’i"_CThiS CTO is valid for production SUGAR FROM SUGAR CANE CRUSHING CAPACITY-6250
'D.

2- The industry will submit the permission from the SGWA (State Ground Water Authority) within
03 month, failing which consent shall be deemed automatically cancelled.

3- The iliflllstxy shall establish Miyawaki forest inside the factory in sufficient area the treated
effluent from the ETP shall be used for forestation.

4- Unit must installed STP for treatment of domestic effluent and submit compliance in the Board
within a Month.

5- Unit shall abide by directions given by Commission for Air Quality Management in National
Capital Region and Adjoining Areas.

6- This CTO shall be subject to the order to be passed in OA No. 301/2021 Satyapal Malik Vs U.P.
Government by Hon'ble NGT. '

7- The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to
each treatment unit of the Effluent treatment plant.

8- The E.T.P. unit operation line up Strengthening is to be maintained.

9- The Unit shall install Piezometer for measurement of ground water level and the data generated
from Piezometer will be provided to the SPCB on monthly basis.

10- Flow meter to be installed in all water abstraction points and usage of fresh water to be
minimized.

11- During no demand period for irrigation, the treated effluent to be stored in a seepage proof lined
pond having 15 days holding capacity only.

12- The unit shall submit the audited balance sheet for the current year and the details of fees
deposited during last three years within a month.

13- The industry shall implement treated effluent flow distribution measurement for irrigation
purposes completely in accordance with irrigation plan. '

14- Industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High Court,
Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safe guard of environment from time to time.

15- Industry shall comply with various provisions of Water (Prevention and Control of Pollution) Act
1974 as amended and all other applicable rules notified under E.P. Act 1986.

16- If UPPCB or CPCB issues closure order against the industry, this consent shall remain suspended
for the period till closure order is revoked, after which the consent will be effective again for the
remaining period.

17- Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order -
n0.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdt.

18- The unit shall comply with the provisions of notification No. S.0. 3187(E) dated 07-10-2016 of
Ministry of Water Resources, River Development and Ganga Conservation, GOL. v

19- The discharge norms must confirm as per the notification no G.S.R. 35 (E) dated: 15.01.2016 of

MoEF&CC.

20- Unit shall comply with the directions issued by Central Pollution Control Board , New Delhi vide
letter—B-190198/WQM/II(RG)/CPCB/Sugar/12/2016-17/16662, dated 14/19.02.2019, and send the

compliance report to Board on quarterly basis.



. 21- Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with
UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location

18 ) through lab recognized under Environment (Protection) Act, 1986 and shall submit the analysis
report on monthly basis by 10th of every month to CPCB and UPP( B.

22- Unit shall maintain pipe line from outlet of ETP and to the point of irrigation land. No treated
effluent shall be discharge outside the factory premises,

23- Unit shall ensure the installation and connectivity of the installed online effluent monitoring
system to the servers of CPCB and UPPCB.

24- Unit shall provide Pakka channel/ pipe line for irrigation and shall maintain the records of ground
water extracted and treated effluent used for irrigation on land.

25- Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended, Air (Prevention and Control of Pollution) Act 1981 as Amended and Environment
(Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.

26- Unit shall submit treated effluent monitoring report of the ETP and ground water quality of
premises as well as of the irrigated area done by MoEF & CC/UPPCB approved laboratory in every

3 months.

27- This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B/
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

28- The industry shall also explore treated effluent re-cycle mechanism in furtherance to the
application of treated effluent on land as a si gnificant alternative mode of re-cycle. This step shall in
turn reduce hydraulic loading of effluent discharge as well as shall eliminate extraneous treated

effluent discharge possibility elsewhere.

29- The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986. '

30- This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process/fuel/ plant machinery failing which
consent would be deemed void.

31- Industry shall install at sufficient height from the ground level Open to Network HD PTZ rotation
Camera at the Inlet, Aeration tank, Secondary Clarifier and outlet of Effluent treatment plants for On
Line Monitoring and its URL and password shall be provided to the UPPCB control room.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
igitally signed by RAKESH KUMAR TYAGI
RAKESH KUMAR TYAGI glgiely sones by Rkt kut

Chief Environmental Ofticer (Circle 3)
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UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V. Vibhuti Khand,Gomti Nagar, Lucknow-226010

L

Ref. No: 3331/UPPCB/Circle3(UPPCBHO)HWM/SHAMLI/2018 Dated: 26/07/2018

To,
) M/s UPPER DOAB SUGAR MILLS SHAMLI

UPPER DOAB SUGAR MILLS, SHAMLI (U.P.)
Tehsil :Shamh
District :SHAMLI

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

Number of authorization and date of issue 3331 and 26/07/2018 .
Reference of application (No. and date) 2537904 and 28/06/2018 .

Mr RAJAT LAL of M/s UPPER DOAB SUGAR MILLS SHAMLI is hereby granted an
authorization based on the enclosed signed inspection report for generation, collection,
utilization, storage and disposal or any other use of hazardous or other wastes or both on the

premises situated at At the factory premises .
Details of Authorisation

VY] ro f—

Authorised mode of disposal Quantity(ton/annum)

S No. Category of Hazardous

Waste as per the Schedules
LII and III of these rules

or recycling or utilization or
co-processing, etc.

Schedules 1, serial no 5.1 Used or
spent o1l 5.2 Wastes or residues

Oil & Grease mixed with bagasse
and burn in the boiler

1.08 KL per year/season

containing oil

1. The authorization shall be valid for a period of 26/07/2023 from the date of issue of this letter

2. The authorization is subject to the following general and specific conditions (please specity
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1. The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .




7 It is the duty of the authorised person to take prior permission ol the State Pollution Control
Board to close down the facility .

» . - > - ¥ y z l]
8 The imported hazardous and other wastes shall be fully insured for transit as well as for any

accidental occurrence and its clean-up operation

9 I'he record of consumption and fate of the imported hazardous and other wastes shall be

maintained
The hazardous and other waste which gets generated during recy« ling or reuse or recovery or

" pre-processing ot utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation

11 The importer of exporter shall bean the cost of Import or export and mitigation of damages 1f
any

12 An application for the renewal of an authorisation shall be made as laid down under these
Rules

Anvy other conditions for compliance as per the Guidelines issued by the Ministry of
Environment. Forest and Climate Changes or Central Pollution Control Board from time to

time .
14 Annual return shall be filed by June 30th for the period ensuring 3 1st March of the year .

B Specific Conditions of Authorization

|- Industry will follow the various provisions of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be
provided with a general label as given in Form 8. The storage area should be at an isolated spot in
the premises and must be fenced, covered and duly marked.

3- The authorised person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorisation has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

4- It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme
Court in W.P. (¢) 657 of 1995, no industry covered under Hazardous Waste (Management and
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is
also provided in the same order that industries which are not complying with the conditions shall
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued
against your industry without any further notice.

5- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter.
You should also maintain records on Form-3-and present it to Board's inspecting officials.

6- In case of occurrence of an accident, complete details on Form-11 must be sent to U P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

7- It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop
suitable waste treatment and disposal facility and the design of the facility must be uppro’\‘cd by the
Board. Details along with the project report must be sent in this regard within fifteen days of receipt
of this letter, otherwise the industry shall become member of a common TSDF and the industry
shall start sending the Hazardous waste already stored along with the Hazardous waste generated at
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of



hazardous waste 10 TSDF shall be sent to UP. Pollution Control Board within three months

8- The authorised person shall not receive, collect, or store any hazardous w aste from any
unauthornsed occupier or generator of hazardous wastes In case any hazardous wastes 1s sold 1o any
other reprocessing unit it must be ensured that such unit 1s fully complying with environmental
requirements and has a vahd authonsation of the Board

Y- In no case any hazardous wastes shall be disposed oft on land, in any drain or stream Al
spillages of hazardous chemicals, used containers of hazardous hemicals such as flammabhl
corrosive, explosive and toxae nature must e safely collected and stored Non aompatible waste

must be suitably and safely handled

10- Proposal regarding waste mimmzation and reuse of wastes must be sent. Detatls of an y
FECOVEYy reuse system must be sent within two months

= Ttas wathin the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
I'ransboundary Movement) Rules, 2016.

I 2- The stored waste shall not be taken out of the storage area except with the written permissior
the State Pollution Control Board in this regard.

13- You are directed to display online data outside the main factory gate with regards to quantity and
nature of hazardous chemicals being handled in the plant including waste water and air emission-
and sohid hazardous waste generated within the factory premises. Necessary compliance should e
sent within fifteen days of receipt of this letter.

14~ It1s the mandatory duty of the authorised person to comply with the guideline for transportation
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes ( Management
and Transboundary Movement) Rules, 2016. A guideline in this regard has been issued by Central
Pollution Control Board from time to time.

[3-You are directed 1o provide the complete details regarding the quantity of hazardous waste
stored 1n the factory premises within a month.

16- You are directed to provide all hazardous waste generated in the factory to any TSDF operating
ir: the state for the treatment and disposal and send the compliance report to the U.P. Pollution
Control Board at the earliest.

I 7- Status report of hazardous waste stored in premises available storage capacity and future action
plan for permanent safe disposal of hazardous waste shall be submitted within one month

I'5- Ground water monitoring report of premises shall be submitted within one month

PA RAS Digitally signed

by PARAS NATH

Date: 2018.08.07
NATH 14:08:47 +0530

( Authorized Signatory )
UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P . Pollution Control Board, Regional Office, U.P Pollution
Control Board, Muzaffarnagar for information and necessary action . PARAS  Cuubssuey

NATH ~ Osewiacec
CEO'EE, 1'C Cirele

_—
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Form 8 (E)
[See rules 15(2))
ECTION CERTIFICATE FOR SINKING OF NEW VIELL FOR

STRUCTURAL OR BULK USER OF GROUND WATER,
VALID UP 10 ; 15/00/2026

(RENEWAL OF AUTHORIZATIO
N/ NO.-
INDUSTRIAL/ COMMERCIAUh:SF?R?\J

Registration No.: 202106000449

Name of the Owner RAJANIKANTA MisHRA |
Address of the Applicant UPPER DOAB SUGAR MILLs

Application Form Sarlal No. SHMLOGZ1RING G 7
SHAMLI

Date of Submission 18/06/2021 Specimon Slgnature

Company Name Upper Doab Sugar Mills Company Address Tehsil and Oistrict- Shar
! up

NOC Issued By:

SETUN TRV T @ Pt

Central Ground Water Authority Yes

EEekiudfer

Certificate Number CGWANOC/IND/ORIG/2018/3637 1ssue Dato 01/06/2018

R F frfa fafy

Expiry Date 16/05/2020

sfem fafy

Ground Water Department Uttar Pradesh No

T @ T IR v W

Location Particulars

District Shami Block SHAMLI

Pliot No/Khasra No. Tensil and District- Shamli, UP Munlclpality/Curnoration No

Ward No/Holding No.

Tehsil ang Distnct- Sham
UpP

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of  12/08/1674

the Well

Type of Well Tube WeldBoring Dapin of the Well (In metor) 46 00

P of well Industrial Assembly Size(Fcr Tubo Waoll)
urpose

Stralner Poslitlon (For Tube Well)

Type of Pump Used Submersible H.P.of the Pum> 3000
pe \

Operational Device Eleciric Motor Rate of Withdrawal (m3hr,) 6000
peralio

Date of Energization (in Cese of Electric Pump) 271081974

Max| Allowable Rate of 60.00 Maximum Allowab'e Running Hourg 500
o Por Day: )

Withdrawal (m3/hr.):

Maximum Allowable Annual Extraction of Ground Water:
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)..on for renewal of N.O.C

- A

Against Caso

This NO Objeclion cenilicale

HOC Renewal Apphication Forr

KR

CGWA NOC AP Portal e file
and renew g Bpplicatio
the Utiar Pradedn (

Hpod proc onsing of already oxisling appl auons, 8% well s6 acceplng fregn
W8 lor p . | '

ﬁ]ﬂn P N0CLs In Ultar Pradash S0 we have 1o apply the renaval applcaliun gg (234
oo 5 amnndments

valor (IManagamaent and Regulaton) At 4

70149 and

OUIhorizOs e pwner applic

alarale nol exceedi (U eanon apocfind al G (3) 101 8xUACHON O GILUNG ptg
l “N)dmg thal o s'mw” e (‘ b { (USEr) 10 sink @ well in the location speoiho ) rpatla ane :, (a0
o iy R © ). for 1unning hours I day a8 shown at 5 (k). and (o1 tniasenarn allauatls 2 J 1300
Y 5 sho 5 | 5 5lalad o/erica
- OWN AL ST (k) and I valld subject (o he observance of the condilions 51aled 0/8rMes
Date
(o5 Faint, iy
Signature of (he Issuirg kuther Y
and Desgnatv,r
Conditions
. Uj\ \n case of any change of ownership of the proposed well, fresh aulhorizalion has 1o be oblained.
. o . i as Indicaled 2l SL (2} 308 (2, !
(2) No change of location, design, rale of withdrawal and pumping device In respect of the proposed weil 35 Irdicaled 2! SL (Z) 3 g

this certificate shall be made without prior permission of the Competent Authority. Any devialion in tnis regard shail le32 [0 canceliator

of this authorization,

+ (3) For the purpose of measuring and recording lhe quanlity of ground waler extracted,

meters(conforming to BIS/ IS standards) having lelemetry system in the abstraction slructure, which record rale and quz

extraction, al outlel of pumping devices and it shall be presumed Lhal the quantity recorded by he meler has been exlracied
user, until the contrary is proved. The rate of extraclion of ground water from the well as shown in item 3{%) shall not ex
recorded rale from waler melers

{4) The concemed Authority reserves the right to stop exlraction of ground water from the well due lo quality hazards

reasons, if the situalion so demands. .
(5) In case of any change of ownership of the existing well, [resh regisiralion has 10 be obtained.

. (6) No change of location, design, rate of withdrawal and pumping device in respecl of the existing well as indicatec at SI. (2) and 3 *°
this certificate shall be made without prior permission of the Compelent Authority. Any deviation in Inis regard shzll leac lo canczialicn
of this registration.

. (7) n case. any of Lhe particulars | information furnished by the applicant in his applicalion for issuance of this regisiration is founc o ==
incorrect during verification at any subsequent slage, this registralion is liable for cancellation.

- (8) The Certificale of Authorization/ NOC shall be valid for a period of lhree years from the date of issue. The applicanl shail have lo
apply for renewal through a fresh application, at least ninely days prior lo expiry of its validity.

. (9) Construction 9! piezomelers and installation of dlgllgl waler level recorders with telemetry shall be mandatory for user. Deptn anc

zone tapped of pne‘zometer should be commensuralg with thal of the pumping well. The data, obtained from digital water level reccrders

shall be made available (0 this office on monthly basis.

(10) Guidelines for Installation of Piezomelers and their toniloring

Piezmter is ? borewell ./lube well used only for measuring the waler le\{el by lowering the lape/ sounder or automalic warer

measuring equipment. It is also used to take waler sample for waler quality testing whenever needed. Genera!

every said user shall affix Ciglal waler low
ntum of

the 522

Oy

eed lolre

%)

or any cther

.

of piezomelers are as follows for compliance of NOC: guidelines fot instailaien
.« The piezomeler is o be inslalledlcons'trucled al the minimum of 50 m distance from the pumping well through which qrocna we'sr s
being withdrawn . The diameler of the piezomeler should be aboul 4" to 6" RIS WESE
.« The depth of the piezorneler should be same as is case of lhe pumping well from which ground water |s Deing abslraciec ' mara ha
e ciec ' mara than

one piezomeler are inslalied the second piezometer should monitor the shallow ground water reg

deeper ground waler aquifer moniloring.

« No. of piezometers 10 be constructed & Type of waler level monilaring mechanism shall be als per below tabi
elow lable.

me. ltwill facilitate snaliow as well 2s

. Sho Quantum of Ground waler wilhdrawal (cum/day) No.of piezomelers requieq e e
Manual DWLR with Tzeeinelsy
) <10 0 !
0 N
) 11- 50 ‘ \
i N
, 50- 500 ’ u
0 s
) > 500 2 ‘
P 8CCUrg )
+ + The measuring frequency should be monthly and accuracy of measucoment shoulg ve up o cr :
given in meler up lo WO decimals. ! 8 reponed megsuren e srouia te

« For measurement of waler lavel_loundar or eulomalc waler level recorder (AWLRY Di
telemelry syslem should be used lor accuracy. 9
» The measurement of waler level in piezomeéler should be laxen,
stopped for about four lo §lx hOUrs.

- All the delails regarding coordinales. reduced level (with respeci to mean level), depin, zone tan
provided lor bringing the plegometer into ihe Hydrograph Moniosing S ystem for G/oundl\h’aler‘;’l
validation.

ital A > W,
vlomalic water level recorger (i LR) w

only a i ‘
7 after the pu nping from the Su"Dqu‘ng tube !
ft n ' ) wells ras tee”

cd g’

dang assemoly icwerea shoud te
ecan:

=8MUNeNt Ullar Pragesn anc for ts
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+ +The grou
\ nd waler
Qualily ha
perlods, Quamy may be Y has (o bo Monitorgg |
. Ground Waler Departm gol analyzeg from N/\BLWM In
) ent, Utlar p 8ppro
+ *APermanent dig r Prados|

play bo Sh for chemc
depth and zong tapp i hauld be nstallog oy Pl(

ed i
oy g Eane tapp olpnezomoler/lulmw-
i Specific roquiremon !
« (1) Any olher condinon(s)lhal May l’l‘
e

¢« (12) In case, any of t}
incorrecl during verin\‘:zlli);?;c(u;:rs Wl
» (13) Any olher condition imposody i
+ SPECIFIC CONDITIONS: X
+ (A) For Industria) User; ;\10
specific conditions: ‘
+ 1) No Objection Centificate shall be
desired Quantity of water

NOC Raonowal Application Furrm

ayoar during pro-monsoon (May/June) and post-monscon (OctoberNovemte,
vod Iab, Bosldes, one sample (111 capacily baltlle) 1o ths concerned Diracloy /
alonalysis |
020melor/Tubw walls slte for providing the location, piezomeler/ Wbe well numey,
andard referencing and ldentification
?":"::l‘l;':!n,y and nccosy for moasurement may bo laker core ot

3ed:by the concerned Authorlty
fMation furnished by the applicant In hig application for 155
oquent stage. this permit Is liable for cancellation
the concernoy Authorly

yance of this permitis found 1 o,

subject 10 the "/”’/ﬂrfj

Oby
bjection Certificate for ground waler exltraclion by induslries shall be granlad

y Ir, < .
granted only in such cases where local government water supply agencies are nol able 16 supoly t=

ii) Al ind
ii) Al mdtsst:issZh;::rzz:eq”"ed o adopt latest waler olficianl technologics so as to reduce dependence on ground wala! ':50"”"«'
i ! ing ground waler in excess of 100 m3/d shall bo required lo undertake annual water audil through Confeger

ofIndian Industries (CIlY Federalion Indian Ch FICCI)/ National Productivlly Council (NPC) certf

auditors and submit audit reports withi Biiseeof Canicigtce MuelnelHaL ) jch induslries shall be réqwed lo reduce

ekinnond ports within three months of completion of the same to CGWA. All such indusin 2

. W) anom - walter.use by 5‘. least 20% over the nex! three years hrough apprqpriate means. o o

struction of observation well(s) (piezometer)(s) wilhin the premises and installation of appropriale waler level monitoring

mechanism as mentioned in General Condition no.10 shall be mandatory for Industries drawing/ proposing lo draw more han 10 m3/day
of ground water and. Monitoring of waler level shall be done by tho project proponent. The piezomeler (observation well) shall be
constructed at a minimum distance of 15 m from the bore wellproduction well. Depth and aquifer zone tapped in lhe piezometer shall be
the same as that of the pumping well/ wells. Monthly waler level dala shall be submilled online lo the Ground Water Department, UP.

« v) The proponent shall be required to adopt roof top rain waler harvesting/ recharge in the projecl premises. Industries which are likely o
poliute ground water (chemical, pharmaceutical, dyes, pigmenls, painls, lexliles, lannery. peslicides/ insectcides. ferulizers, siaughtes
house, explosives elc.) shall store the harvesled rain waler in surface storage lanks for use In the industry.

vi) Injeclon of reated/ unlreated wasle waler into aquiler syslem is slrictly prohibited.
vii) Industnes which are likely to cause ground waler pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washenies. other hazardous units elc. (as per CPCB list) need lo undertake nccessary well head proteclion measures lo ensure

prevention of ground waler pollution.
(8) Infrastructural User: The No Objection

conditions:
i) In case of infrastructure projects lhat require dewalering, propanent shall be required (o carry oul regular moniloring of dewalering

discharge rale (using 3 digital waler flow meter) and submit the dala online lo Ground Waler Depariment, UP as applicadle. Manitonng
records and results should be relalned by the proponent for two years, for inspection or reporling as required by Districl Ground Waiej
Management Council.

ii) Installation of Sewage Trealment Plants (STP) shall be mandatory for new projects, where ground waler requirement is more than 20
m3 /day. The waler from STP shall be utilized for toilet flushing, car washing, gardening elc.

5

alior
ed
ed

Cerlificale for ground waler abslraction will be granled subject to the following specific

This NOC Is not authorized by any Official, This should only be used for Preview purpose

g s SO fardt ) gr Wi e €1 5 A gafael@ & giea } wdm R oy



INDUSTRIAL/ COMMERCIAL/ INFRASTRUC | UKAL Ui e
VALIDUP TO : 15/08/2026

Registration No.: 202106000448

Name of the Owner RAJANIKANTA MISHRA

UPPER DOAB SUGAR MILLS,
SHAMLI

Address of the Applicant
Date of Submisslon 19/06/2021

Company Name Upper Doab Sugar Mills

NOC Issued By:

TRy T v e et

Central Ground Water Authority

Certificate Number

Expiry Date 16/05/2020
afen Al

Ground Water Department Uttar Pradesh

o 7 A I WU EIR

Location Particulars

Distnct Shamli

Piot No/Khasra No. Tehsil and Dislrct- Shamli, UP

ward NoJ/Holding Ne.

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of  12/03/1992

the Well

Tube Well/Borinb

Type of Wall

Purpose of well Induslrial
Strainer Fusition (For Tube Well)

Type of Pump Used Submersible

Operational Device Electnc Molor
Dato of Energization (In Case of Electric Pump)

Maximum Aliowable Rate of 50.00
Withdrawal (m3/hr):

Maximum Allowable Annusl Extraction of Ground Waler:

CGWA/NOC/IND/ORIG/2018/3637  Issue Date

Application Form Sorlal Ho

Specimaen Slgnalure

Company Addross

RfY

Block

Munlcipality/Corporation

Dopth of the waell (In metor)

Assombly Slze(For Tubae Woell)

H.P. of the Pu[np

Rate of Withdrawal (m3/hr.)

27/103/1992

Maximum Allowablg Running Hourg

Por Day-

SHIMLIB2 T INGOLS

fehsil and Distnct- Sharm',

UF

01/06/2018

SHAMLI
No

Tensil and Oistci- S~am
upP

30 0C

50 Co
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fierrvsia

. 1\‘ H 1

(1) In case of any changa of ownership of ha proposed wull, lresh eutharlzotion has 10 be oblained p
2) No chan ) ¢ Indlcated at SL (2 a7d 175, o
\2) Qe ol localion, design, ruto of withdrawal ond pumping dgvlca in rospect of the proposed well as Indlcaled 3 )

this certificata shall be made wilhoul prior pormisslon of tho Compelont Authorily. Any dovlation in (his regard snall 19ad (o cancelaborn
ot this suthorization.

+ (3) For the purpose of messuring and recording the quontlly of ground waler extracled, every said user shall affix digial water fiow
meters(conforming 1o BIS/ IS slandards) heving lelemelry systom In the abstraction struclure, which record rate and quantum of
extraction, at oullel of pumping devices and it shall be presumod thal the quantily recorded by the meler has been exlracied by Ine 5319
user until the contrary is proved. The rate of exiraction of ground water from the well as shown in item 3(k) shall not exceed 10 the
recorded rate lrom walor metors

+ (&) The concemned Authorily reserves the right to slop extraclion of ground waler from the well due (o quality hazards or any olner
reasons, if the situation so demands.

. {5)In case of any change of ownership of the exisling well, fresh reglstration has to be oblained.

. {8) Noc change of location, design, rate of withdrawal and pumpling device In respect of the exlsling well as Indicated al SI. (Z) z2nd (3) ¢
this pertificate shall be made without prior permission of the Competent Authorily. Any devialion in this regard shall lead o canceliaton
of this registration.

. (T)ncase, any of the particulars | information furnished by the applicanl in his application for issuance of this registration is found lo ce
incomrect dunng verification at any subsequent slage, this registralion is liable for cancellation. -

. (B) The Cerlificale of Authorization/ NOC shall be valid for a period of three years from the dale of issue. The applican! snall have to
appty for renewal through e fresh application, al least ninely days prior to expiry of its validity.

« () Construclion of piezometers and inslallation of digilal wator level recorders with lelemelry shall be mandalory for user Deptn arc

2zone tapped of piezomeler should be commensurate with that of the pumping well. The data, obtained from digilal water level recorce <
shall be made avallable 1o this office on monthly basls. R

« (10) Guidelines for Installation of Plezometers and thelr Moniloring

. Piezomeler is 2 borewell /tube well used only for measuring the walor level by Jowering the tape/ sounder or automatic water level
measuring equipment. It is also used lo take waler samplo lor waler quality lesting whenever needed. General quide

hnes'far installauen
of piezomelers are as follows for compliance of NOC: D
. - The piezomeler is lo be installed/conslructed al the minimum of 50 m dislance from the pumping well through which JEIEE
being withdrawn. The diameter of the plezometer should be about 4" 1o 6°. e
. - The gepth of the piezometer should be same as Is case of the pumping wall [rom which ground waler 1s being abstrs
one piezomeler are installed the second plezometer should monilor the shallow ground waler regimo. I\ will fag tate TM:H | .
deeper ground waler aquiler monitoring. o R
. «No. of piezometers to be canslructed & Typo of water lavel moniloring mechanism shall be as per below tabl
CH
. Sho Quanturm of Bround waler wllhdrawal {cum/day) No.of piezometers requlred Mealliing Kischanism
Manual  DWLR with Telemety
; <10 0 0 0
2 11-50 1
1 Q
5 50- 500 1
‘ 0 1
4 > 500 2
O 9
« The measuring lrequency Blhould Le monthly end a 2

Ceuracy of moasurernent sho
uld be u c .

given in meler up 1o two decimals. Plocm.the reported megsurernent should be
« + For measuremen of waler level sounder or aulomalc waler lovol rpcordor (AWLR) Digital Automatic

lslamatry syslem should be used for accuracy. tallc waler lovel (ecurder (DWLR) witll
« + The measurement of water lavel in plezomeler should be laken, only aller the pumping from th :

slopped for aboul four 10 8lx hours. 9 surrounding lube weis ras boure
+ + Allthe delails regarding coordinales, reduced level (wilh respect 1o mean loval), deplh, zone |

' ' aped and

provided for bringing the plezometer Inlo the Hydrograph Moniloring System for Gr S$emnbly lowered shou D8
ound Walg
validation. or Depurumen

L Uttar Pradesh, and for Its
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+ The ground waler Quality he |
penods Qualily may pg oimms 10 be OO e fwicy
.nn',‘zuﬂ'on N N800 ”/ﬁ 1Jur nsoon (Uclc I\
1OuN: VNABL g yldune) and post-monsoon (Ociober/Noyemps

G:; d Waler Depanmgn Uttar Pradosh 101 o1 oo 1§ M
) iy ( VIO Ehanw W oAnn '

Bnent display bonrg should L nutaled m B
depth and 20ne lappod ol p o

lezometor
o Nubo well |
Ny oher site-spucific requiremant regard
(1) Any other condiipn

'C Renewsl Application f of

' yoar duiing pro.my

T LA tle) o the r,rr,\.n,.1(/,.v:,l(l

) >
0rOmelo/Tube welis site lor providing (e prerome! be
W ABNANA toleron Vg and iontificatior

iy
@ waloty and nccnss lor maasurament may ba taken care off

(8) \hat may b im,
(12) In casn. any of 1ne mn"_“m‘" ) POSKd by he concarnod Authority
|
Incorrect during verific MOrmAtion furmishad by tha applicant in his appiication for isguanca of (his permit 1§ lound to be
orfichtion at any subsequan:
(13) Any other condition impoged | . stage Ny pacmit i fiable for cancallatior
08ed by (1 .
SPECIFIC CONDITIONS y the concomed Authoriy
\A) Fou |I\du“n‘
.‘U‘TIIN\ ) 3 " { 1L 5 (el
spacific ®ditons 0 Objection Cenificle for Qround walet axiraction by induslries shall be grantad subject 1o (he Merang

1) No Objection ¢
erificale shall be cigs are nol avle o Supghy «
i granted only in such casas whare local govarnmant walar supply agencias arew Wy e
Jesirey Quantity ol waler y s08 whare local g

) All
B oo e e ek i 110
o ndan lneuqnes. r‘m ting ground waler In excess of 100 m3/d sholl be required (o undenav.e annual wale : - on
. stries (CIIY Fedoration Indian Chamber of Commerce and Industry (FICCI National productivity Council (HPL) carifed
Budiors and submit audit reports within three months of complation of the same to CGWA. All such industries shall be required 1o (educe
:?:‘ég:‘:\\i“:a‘e’ use by al leas| 20% over (he nex! three yoars Ihrough appropriate mﬂa ) o
- on of observalion well(s) (piezomeler)(s) wilhin the premises and installation ol appropriale waler |evel muri
mMechanism as mentioned in General Condition 0.0 shall be mandatory for industries drawing/ proo
ol ground waler and Moniloring of waler level shall be done by the project proponent.
onstructed &l 8 minimum distance of 15 m from (he bore wellproduction well. Depth

the same as that of the pumping welll wells. Monihly waler level data shall be submilled online 1o the Ground Walef Department, UP.

¥) The propanent shall be required to adopt roof lop rain waler harvesting/ recharge in the project premises. Indusiries which arz fikely o
pollute ground water (chemical, pharmaceulical, dyes, pigmenls, paints, lexliles, lannery, peslicides/ inseclicides. ferbizers, slaughter
house, explosives elc.) shall store the harvesled rain waler in surface slorage lanks for use in the industry.

vi) Inection of trealed/ untreated wasle waler into aquifer system is striclly prohibited.

vil) Industries which are likely to cause ground waler pollution e.g. Tanning, Slaughler Houses. Dye, Chemical Pelroche
washenes, other hazardous units elc. (as per CPCB list) need lo undertake necessary well head prolection meas

ns

e

0sing 10 draw more thar 10m%as,
The piazomeler (observabion #el) shall oe

and aquifer zone tapped in tha piezomeler snall be

mical Loa

ures 1o ensurz
prevention of ground waler poliulion.
(8) Infrastructural User: The No Objection Cerlificale for ground waler abstraclion will be granted subject 1o the foliowing specific
condions:

i) In case of inlrastructure projects that require dewale

fing, proponent shall be required lo carry oul regular monitoring of cewalering
discharge 18

1€ (using a digital waler flow meter) and submil the dala online lo Ground Waler Department, UP as applicable. Manitenng

records and resulls should be retained by the proponent for two years, for inspection or reporting as required by District Ground ¥/ater
Management Council. '

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects. where ground waler requirement is mora than 20
m3 fday. The water from STP shall be ulilized for toilel fushing, car washing, gardening elc.

This NOC is not authorized by any Official. This should only be used for Preview purpose.
a7 s weme fe T g o T /1 3 A Gafaslie & w0 A wm R s A
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NOC Renowal Application Form

~ RS | aXOUND WATER DEPARTMENT

g (Nam""” Uﬂﬂlll‘ B Rural Water ';pr|y ()r'[;;uhw-nl)
N Ministry of Jal shaky
Government of Unar pradesh

ooV

P

Form 8 (E)
(RENEWAL OF AUT (See rules 15(2)]

HORIZATION NO.OBE G WV e
-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL frp
|NDUSTR|ALI COMMERC\ALJ INFRASTRUCTURAL OR BULK USER OF GROUND WATER, ’

VALID UP TO : 15/08/2026

Reqistration No.: 202106000447

Nama of the Owner RAJANIKANTA MISHRA

Address of the Applicant UPPER DOAB SUGAR MILLS,

Application Form Serlal No. SHMLOEZTRINGGC4
SHAMLI

Date of Submission 18/06/2021 Specimen Signature

Company Name Upper Doab Sugar Mills

Company Address " Tehsil and Dislrict- Shamii,

UP

NOC Issued By:

ST T 9 @R Pt

Central Ground Water Authority Yes

T o o Wil

Camﬁcatq Number CGWA/NOC/IND/ORIG/2018/3637  Issue Date 01/06/2018

WHTOGT §8T e fafy

Expiry Date 16/05/2020

sifem fafy

Ground Water Department Uttar Pradesh No
T @ fm T e weR

Location Particulars

District Shamili Block S
Plot No/Khasra No. Tehsil and District- Shamli, UP MunlclpalltyICorporalIon No
Ward NoJ/Holding No.

Tehsil and Districi- Sham!

up
Particular of the Existing Well and Pumping Device

Date of Constructlon/Sinking of  10/05/2002

the Well

Type of Wall Tube Weli/Boring Dapth of the Well (In meter) 2500
Purpose of well Induslrial Assembly Size(For Tube wal|)

Strainer Posltion (For Tube Well)

Typs of Pump Used Submersitle H.P. of the Pump 60 00
Oparational Device Electnic Motor Rate of Withdrawal (m3/hr.) 6000
Date of Energlzation (in Case of Electric Pump) 24/05/2002

Maximum Allowable Rate of 60.00 Maximum Allowable Running Hours 6 00
Withdrawal (m3/hr.): . Per Day:

Maximum Allowable Annual Extraction of Ground Water: oo
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4.2 n forrenewal of N.OC, HOC Renowal Applicatn Fyrr

- J‘Im&mmm CGV\’/\ NOCAP p

onal}
ang enewg| N8 tloppod procossir g

applicay {
) “Blons fur Projucts In ) i
6 Ullar Pradosn Jucts In Utlar Pradost 30 wo have 1o npply he renewsl sppica’s

Ground w,
joains! Case und Water (Managamant and Ragutation) A

of aready existing appia TRLE Y
5 b /

T

2019 and e amendmends

=5 No-Objecton cenificale gy

‘horizes
atarale nol exceeding \ha| the owner appiican (ys

. 85 shown at §y (30). 1o rur O0) 10 slok n wall in Ih location spacifiag o o lr e / ,
ground waler pg shown &l 8§ (1 i k] Gy arowit Rl (IN) b I I oo RO

cagte SELIK) ond is valid subjoct 16 the observance of the conditions sinted ovortual

oJale
(015 F o iy

Signaturs of \neg 155G Latlhex ty

30 ()6 oA

Conditions

(V) Incase of ar

:-:\ No :N::g:;() S;:;'g: c;'::':\’“""? of ”.‘B proposed well, liesh authorizalion has lo be obtained D o
s cerVionte shall be n\éde w?ml ra:le ?l wvlhdr'awal and pumping device in respecl of lhe'pr‘oposod well a:;ﬂ ;}él Tead ';»carl“"; ” g
of this authonzation oul prior permission of the Compelent Authorily. Any deviation in this regar shal ce

i SL;Z(‘;:;:?& of measuring and recording the quantily of ground water extracted, every said user shall affix dlg-la!' "'a‘f"’,c”

{conforming o BIS! IS standards) having telemetry syslem In the abstraction structure, which record rale and quantum o
extzction. al outiet of pumping devices and il shall be presumed thal the quantily recorded by the meter has been exlracied Ly 72 53
Uset unlil the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(x) shall not exceed 10 Ine
recorced rate from water meters

+ (4) The concemed Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situalion so demands.

+ (5)In case of any change of ownership of the existing well, fresh registration has to be obtained.

. (8) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at S| (2)anc (2 of
thrs certificate shall be made without prior permission of the Competent Authorily. Any devialion in this regard shall lead to cancelizlon
of tws regrstration. )

. (7)n case, any of the particulars | informalion furnished by the applicant in his application for issuance of his registralion 15 founc
incormect duning verification at any subsequent stage, Lhis regislralion is liable for cancellalion.

. [8) The Certificate of Authonzation/ NOC shall be valid for a period of three years from the date of issue The applicant shall have o
sppiy for renewal through 3 fresh applicalion, at least ninely days prior to expiry of its validity.

. {3) Construction of piezomelers and inslallation of digital waler level recorders with lelemelry shall be mandalory for user. Depth and
zone tzpped of piezomeler should be commensurale with that of the pumping well. The data, obtained from digital water level recorcers
shal be made available to this office on monthly basis.

. (19) Guidelnes for Installation of Piezomelers and their Moniloring

. Piezometer is a borewell /lube well used only for measuring lhe water level by lowering the tape/ sounder or aulomatic water level
mezsuring equipmentL L is also used 1o take water sample for waler qualily lesling whenever needed. General guidelines for instal
of piezomelers are as follows for compliance of NOC:

. - The piezometer is o be installed/constructed at the minimum of 50 m dislance from the pumping well through which groung water

being withdrzwn. The diameler of the piezometer should be about 47 10 6"

.+ The depth of the piezomeler should be same as is case of the pumping well frem which ground waler is being abstracled. I, more han
one piezometer are inszlled the second piezometer should monilor the shallow ground water regime. It will facilitate shallow as well as
oeeper ground waler aquifer monitoring.

.« No. of piezomelers Lo be constructed & Type of water level moniloring mechanism shall be as per below lable

Inon

S

Monilinng Me-nanisn

. Sho Quantum of Ground waler withdrawal (cur/day) No.of piezomelers required
R Manual DWLR with Teemely
: <10 0 ¥ v
, 11.50 ‘ : ¢
, 50- 500 ! ) ‘
) > 500 € | ¢ :

.+ The measuring frequency should be rruritily and accuracy ol maasurament should be Up Lo cm the reported measure
given in meler up 10 wo decimals 7

. «For measurement of water level sounder of aulomauc waler lavel recorder (AWLRY Digital Automatic water lavel recorder (OVWLR) w0
telemeglry 6yslem should be used for accuracy.

« + The measurement of waler level in piezormeler should be laken, only after the pumping from the surrounding lube wells has been
stopped for aboul four Lo six hours.

« « Allthe delails regarding coordinates, reduced level (with respecl lo mean level), deplh, zone laped and assembly lowered <nould be
provided for bringing the piezomeler inlo the Hydrograph Moniloring System for Ground Waler Depaniment, Uttar Pradesn, and fof 1S

0 oehoald !
et should be

vahdaton.
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(1) Any othor i r““”"amm\t I 00 wal lor SONdard (g i 10 wita for providing thes loution, g oimetar Gt wl oo,..,
(‘Dﬂdluon(s) ™ 8Qording Sofoly p 1Cng and ldentification
(12) In case, any of the Al may e \ n

4 0Ccony b1 measuromont may bo lakan cara off

. Mposp
Micul v concorned Authorlty

ingorrec! (’\Mng vernl ars | |n'0rmﬂ"
C 0N fy
(13) Any other condnb(::‘\.\“ lony Subsequon| sh;:s:;“v(’ by the applicant In his application for issuance of this garet 16 lound o by
m YO0, his pormin i
SPECIFIC CDNDlTIONS- POsed by |1 concernod Aulho?ﬂ i ble forcancataton
(A) For Industria) Uso ' /

specific conditions

by ho

0

INo O

aewedb::nlo‘? Cenificate shay) be grantad only | ]
Sy Y In such casoy

) Al industnes shall be re

W) Al industries abstraclin

ot Indian Industries (Cuy

aler oxlraction by induslrias shall be granted subact 1o ne (Mo

)

whore local govornment water supply agencies are not abla lo supgly re
Quired 1o adopt latest water eificion! lechnologies su ag to reduce dependence on ground waler resources

. grour?d waler in excoss of 100 m3/d shall be required 10 undertake annual water audit through Confederatior
auditors and —h aUdl‘Fr:erallor.\ ln.'\dian Chamber of Commerco and Industry (FICCI)/ Natlonal Producu'v)!y Council (NPT;; Ct‘zf‘u(vl_-'j
their ground water use b (pons Within three months of complelion of the same to CGWA. All such industries shall be requirec lo recuce
) Construction of obs , a. loas! 20% °.Ver the nexl three years through appropriate means. ‘
mechanism a5 mont ervation well(s) (piezomeler)(s) within the premises and installation of appropuat? waler level monilorlng- o
ol ground Oned-ln Fienefal Condition no.10 shall be mandatory for Industies drawing/ proposing o dr:?w more than 10 mZ/Zay

ground water and, Manitoring of waler level shall be done by lhe project proponent. The piezometer (observalion well) shall ce

constructed al a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped In the piszometer shall ce
the same as thal of the pumping well’ wells, Monthly water lovel data shall be submilted online 1o the Ground Water Department, UP
v} The proponent shall be required to adopl rqof top rain water harvesting/ recherge In the project premises. Industries which arz likely to

pollute ground waler (chemical, pharmaceulical, dyes, pigments, paints, lexliles, tannery, pesticides/ insecticides, fedilizers. slaughle
house, explosives elc.) shall stora the harvested rain waler in surface slorage tanks for use in the industry.
vi) Injecuon of reated/ unuealed wasle waler into aquifer system is striclly prohibiled.

vil) Industnes which are likely to cause ground water pollution e.g. Tanning, Slaughler Houses, Dye, Chemical/ Petrochemical Coz

washenes, other hazardous unils elc. (as per CPCB list) need (0 underlake necessary well head proteclion measures 0 ensure
prevenuon of ground water pollution,

conditions:

(8) Infrastructural User: The No Objection Cerlificale for ground waler abslraction will be granled subject to the following specific

i) In case of infrastructure projecls thal require dewatering, proponent shall be required to carry oul regular moniloring of dewalering
discharge rate (using a digilal waler flow meler) and submil the dala online to Ground Water Departmenl, UP as applicable Monile

orng
recorgs and resulls should be retained by the propanent for two years, for inspeclion or reporting as required by Dislrict Ground Wale
Managemen! Council.

ii) Instaliabon of Sewage Trealment Planls (STP) shall be mandalory for new projects, where ground waler requirement is mora nan 20
m3 /aay. The water from STP shall be ulilized for toilet flushing, car washing, gardening elc, '

This NOC Is not authorized by any Official. This should only be used lor Preview purposs.

ug sATfe wEroea e wited gro vl 7¢l 21 58 e gafaad T & SRvw A watn R arn aiikyy



NOC Ronawal Applicalion Form

ﬁiv;,‘
{‘@g} GROUND WATER DEPARTMENT

(Namam, Gange & Rural Water Supply Department)
*/ Ministry of Jal Shak,
Governmant of Uttar pradesh

—

Form 8 (E)
(RENEWAL OF Ay (See rules 15(2))
INDUSTRlAuTcHOO,\;“ZATloN/ NO-OBUECTION CERTIFICATE FOR SINKING

VALID UP TO : 15/08/2026

Reglstration No - 202106000455

N
ame of the Owner RAJANIKANTA MISHRA

Ad i
dress of the Applicant UPPER DOAB SUGAR MILLS, Application Form Serfal No.
SHAMLI

Date of Submission 19/06/2021 Specimen Signature
Company Name Upper Doab Sugar Mills Company Address
NOC Issued By:

3Ty WO (@ Pt

Central Ground Water Authority

FT 4 T mhRew

Certificate Number CGWA/NOCI/IND/ORIG/2018/3637 Issve Date

THTOTTS W fanfea fafy

Expiry Date 16/05/2020

Sfew iy

Ground Water Department Uttar Pradesh )

e F T I W R

Location Particulars

District Shami ' Block

Piot NoJKhasra No. . Tehsil and Distict- Shamli, UP Munlclpality/Corporation

Ward NoJHoldIng No.

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of ~ 13/06/1992

the Well

Type of Well Tube WWelliBoring Dapth of the Well (In moter)
Purpose of well Industral Assombly Slze(For Tube Well|
Stralner Position (For Tube Woll)

Type of Pump Used Submersible ‘ H.P. of the Pump

Qperational Dovice Electric Mator Rate of Withdrawal (m3/hr.)

Date of Enarglzetion (In Case of Efectric Pump) I 1710611992

Maximum Allowable Rate of 60.Q0 Maximum Allowable Running Hours
Withdrawal (m3/hr.): Per Day:

Maximum Allowable Annual Extraction of Ground Water:

(AN

OF NEW WELL Fop

MERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER,)

SHMLOBZ1RINGGGT

Tehsil gnd Disinct- Snam

uP

Yes

01/06:2018

SHAMLI
No

Tehsi ang District- Shamii
up

3000

60.00

£4800
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. / for renowal of N.O.GC MOG Ronowal Application Fairm
2008%! DL CGWANO
. CAP p ,
Q,,.Jﬂ}ﬂ. ¥ 0 1 WRM Poral has stoppud protassing of alceady vxlsling applications, a5 well 45 acoopling fresh

und ronuwal
] .
tho Ullar Py 1p|1||CU||Ul\!\ lor Projocts in Uttor Pradadh S0 wo hove Lo ispply the tanowil applicalion 54 pur
ol O
adesh Ground Walor (Managomaont and HRogulation) At 2019 and il amendnents

/ Agglnsl Case

This No-Objaction certificale author '
b
/ 413 rale ol Bxceeding thal s sho o8 lhu‘ ownor applicant (user) 1o sink i woll In tho location apucifiod at 5 () for At ion ol ground eitu
il wln Al St (3)). tor running hours | day ns shown at 31, (Ok), and for maxirmor Allomanle annusl e2racuon of
a8 3 : y
shown ot S (3k) and ia valid subjoct o tha oborvonce of the conditions stated ovurlen!

place
Pale
(urs Fadltiily
Gignature of (e 155000 fathorty
and Uny bt
Condltions

" ((‘_)) :::;::‘ any Cha'?ge of O\Ivnetshﬁp ol the proposed wall, (resh authorization has \o be oblained. ’ e
. ge of localion, design, rate of wilhdrawal and pumping devico in respact of the propased wiell 85 indicated at 5L (2)and (3) o
his certificale shall be made withoul prior permission of the Compelont Authority. Any doviation in this regard shall lsad |0 cancelizuor

of this authonzation.

+ (3) For the purpose of measuring and recording the quanlity ol ground water oxlracled, every said user shall affix digital water igs
meters{conforming to BIS! IS standards) having telomelry system i tho abstaction structure, which record rale and quanturm of
extracton, al outiet of pumping devices and it shall be presumed Lhal the quanlily recorded by lhe meler has been extracted by 7= 2z
user, until the contrary is proved. The rale or_exlraclion of ground waler from the well as shown in item 3(k) shall not exceec lolne
recorded rate from waler melers

. (4) The concemned Authority reserves the right to
reasons. if lhe siluation so demands.

. {5) in case of any change of ownership of the existing well, {resh registration has lo be obtained.

. (B) No change of location, design, rale of withdrawal and pumping device in respecl of the existing well
s certificate shall be made withoul prior permission of the Competent Authority. Any deviation in this regard shall lead to canceliation

~

slop exlraction of ground waler from the well due to quality ha;ards or any other

as indicaled at Si. (2) and (3, cf

of this registration.
« (7) ncase, any of the particulars | informalion furnished by the applicant in his application for issuance of thus registralion s found 12 0w
incorredt during verification al any subsequent slage, this registration is liable for cancellalion.
. () The Certificate of Authorization/ NOG shall be valid for a period of three years from the dale of issue. The applicant shall have to
apply for renewal through a fresh application, at least ninely days prior lo expiry of its validity.
. (9) Construclion of piezomelers and instaliation of digital water level recorders with telemelry shall be mand:«;lory for user. Depth and
zone lapped of piezomeler should be commensurale with thal of the pumping well. The dala, obtained from digilal water ievel recorcers
shall be made available to this office on monlhly basis.
(10) Guidelines for |nstaliation of Piezometers and their Moniloring
Piezometer is a borewell /lube well used only for measuring the waler Jevel by lowering the tape/ sounder or automatic waler level
measuring equipment. Il1s also used lo take waler sample for waler quality testing whenever needed. Ceneral guicelnes forinstaliaben
of piezomelers are s follows for compliance of NOC: | -
« The piezomeler is (0 be installed/constructed al the minimum of 50 m distance from the pumping well through which ground waler is
being withdrawn. The diametef of the piezomeler should be about 4" lo 6. N
. The depth of the piezometer should be same as is case of the pumping well from which ground waler is being abslracted. If, more than
one piezomeler are installed the second piezometer should monitor the shallow ground waler regime. It will facilitats sha:!@. 35 well jlq
deeper ground walef aquiler monitonng 1 35
.« No. of piezometers (o be construcled & Type of waler Jevel monitoring mechanism shall be as per below table

Mcniinng Mechan s

., SHho Quantum of Ground waler wilhdrawal (cum/day) No of piezomelers requiregd
Manual DWLR with Teie neln,

1 <10 0 | |
2 11- 50 1 . 7

Q
3 50- 500 \ 0

1
4 » 500 2 ) )

. » The measuring frequency should be monthly and accuracy ol measurement should be up Lo ¢ the reported measur nl joe
rasurement shioud ©

glven In meter up 10 lwo decimals. e

. *For measuremant of wale( level sounder or sulomallc waler lavel tecorder (AWLRY Digital Aulomalic water (g vel recuroet (O '
telemelry system should be used for accuracy. : o

. » The measurement of waler level in piezomeler should bu laken. only aller the pumping from e surrounding lute wels has been
stopped for about four 10 six hours LCTE

.+ Al the delails regarding QOOTU‘“NBS, reducsd level (wiln respect 1o mean lavel), deplh, Zone laped and assembly komered st L
provided for bringing the piezomeler inta the Hydrograph Monilonng System for Ground Water Depsrunert Uttar IF—‘rad.;.s:,u Lm: ,‘_“ ;

vahaalion
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« (13) Any other condition im

~ posed by .
. SPECIFIC CONDITIONS, | Coreered Auhory
+ (A) For Industrial User: No Ob

. UNo

« ) Allindustn | f res
es shall be required to adop! latost waler elficient lechnologies so as lo reduce dependence o ground walter res

1113 AM

. The ground waler Quality has | b )
‘ | D& Moni)

periods :Ualtl’) May be gol analyzeg lmml;wllll’\‘:\:“h ® !N & Y01 duiing pra-monsoon (MaylJuna) ang

5 nd ‘ater 0 une) and post-rmaonsagon (clobe!Mioygmne
\:‘;ermanenlzfpa”mun\‘ Ultar Pradash, for dm"l"‘lf“’v"d " - o
) e splay board shoy|g be Inslalled a :“'“"“'Y"‘

nd 20

depth and zone lapped ol plezometor/iube we! o
.+ Any other slte-specific g oy o

Rar owal AM leation Form

Boslc
Joa, one snmple (1 It capa ity bootlia) (o the concerred Direcio

ometar/Tube wells site for providing the locatlon plezomater (e wel o rbe,
dard refere p S
requirement erencing and ldentification

regardin
(11) Any other condition(s) (hal may beg 9 salety and access for measurement may be tarer care off

|
+ (12)Incase, any of the panticulars | info MPosed by the concemed Authority

rmation furnish

incorrect dunng verification al any P ed by the applicant in his application lor issuance of (hi3 permit 5 (oo
age, |

his permil is liable for cancellation

oo Condon jection Certificale for ground waler extraction by industries shall be granted subject iz the following

Objection Cenifi

{ ruiicale shall be granl . ~ e B
r " ed onlyin s r Iy agencies are not a2t O supply e
desired Quantity of water. y+in such cases where local government water supply ag 5

uroe

' :(‘ :d:::‘:::‘es abstracting ground waler in axcess of 100 m3/d shall be required lo undertake annua! waler audit lhfo'ulgl‘” iﬁf’eﬂe'a'ﬂ
_ ustnes (CIl) Federation Indian Chamber of Commerce and Induslry (FICCI) Natlonal Productvity Councll (NPC) cerified
auditors and submil audit reports wilhin three months of completion of the same to CGWA. All such industries shall be recuired lc recucs
their ground waler use by at least 20% over the nexl lhree years through appropriate means.

« i) Construction of observation well(s) (piezometer)(s) within the premises and Installation of appropriale water jevel maniionng
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing o draw mare inan 10 mZ/a3y
of ground water and. Monitoring of waler level shall be done by the project proponent. The piezometer (observalion well) snhai o=
constructed a! @ minimum distance of 15 m from the bore well/production well. Depth and aquifer zone lapped in he piezometar sn2i 22
the same as thal of the pumping well/ wells. Monthly water level data shall be submilled online to the Ground ¥aler Depanment. U7

. v) The proponent shall be required to adopl roof lop rain waler harvesling/ recharge in the project premises. Industries which are lixgly 1o
poliute ground water (chemical, pharmaceulical. dyes, pigments, painls, textiles, lannery, pesticides/ inseclicides, ferulizers, slaugnier
nouse, explosives elc.) shall slore the harvested rain water In surface slorage tanks for use in the induslry.

. vi) Injection of realed/ unirealed wasle waler inlo aquifer system is striclly prohibited.

« vii) Industries which are likely lo cause ground water pollution e.g. Tanning. Slaughter Houses, Dye, Chemical/ Pelrochemical. Coai

washeries, olher hazardous unils elc. (a5 per CPCB list) need lo undertake necessary well head protection measures (0 ensure
prevention of ground waler pollution.

. (B Infrastructural User: The No Objection Cerlificate for ground waler abslraclion will be granled subject 1o he foliowing specific
condilions: '

« i) In case of infrastruclure projects that require dewalering, proponent shall be required to carry out regular monitoring of cewalenng
discharge rale (using g digital water flow meter) and submit the data online to Ground Water Depatment, UP as applicadle. Monilenng
records and results should be relained by Lhe proponent for two years, for inspection or reporling as required by District Ground Water
Management Council.

. i) Insizliation of Sewage Trealmen( Planls (STP) shall be mandalory for new projects, where ground waler requireme

m3 Iday. The waler [rom STP shall be utilized for loilet ushing, car washing. gardening elc.

Ls more than 20

This NOC Is not authorized by any Official. This should only be used for Preview S
by iclal. i purposs.
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N e Henewal Apphcal F

o ‘, { GROUND WATER DEPARTMENT

“ ) @ \l (Namann Gange & Nural Water Supply Departinent)

e Ministry of Jal Shakt
_ Government of Uttar Pradesh

4 1 42421, 11 1AM

Form 8 (E)
[See rules 15(2)] ‘
(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFIGATE FOR SINKING OF HEV HEC, PO
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER,

VALID UP TO : 16/08/2026

Registration No.: 202106000456

Name of the Owner RAJANIKANTA MISHRA
~y 71 00
Agdress of the Applicant UPPER DOAB SUGAR MILLS, Application Form Serlal No- SHMLOEZTRINGLLA
SHAMLI
Date of Submission 19/06/2021 Specimen Signature
Company Name Upper Doab Sugar Mills Company Address Tehsil and Disyicl- 502
P

NOC Issued By:

ST e v g e

Central Ground Water Authority Yes

Fr o T Wi

Certificate Number CGWA/NOC/IND/ORIG/2018/3637 Issua Date 01/06/2013

AT TS . Ffera ffy

Expiry Date 16/05/2020

sfaw faft

Ground Water Depariment Uttar Pradesh No

i o i IE oW WEN

Location Particulars

District Shamh Block SHAMLI

Plot No/Knhasra No. Tehsll and Distrcl- Shamli, UP Munlclpallty/Corporation No

Yard NoJHolding No.
Tehsil and Qistrict- Shamii

upP
Particular of the ExIsting Well and Purmping Device
Date of Construction/Sinking of  10/04/1874
the Well
Type of Well Tube Yel/Boring . Depth of the Well (In meter) 35.00
8.0
Purpose of well Industiial’ : Assombly Slze(For Tube Well)
Stralner Position (For Tube Well)
Type of Pump Used Submersible HP. of the Pump
20 0C
Operational Device Electric Motor Rate of Withdrawal (m3/hr,)
’ 50 &
Date of Energization (In Case of Electric Pump) 24/04/1974
Maximum Allowsble Rate of 5000
Maxi : i
Withdrawal (m3/hr.): Por [;:‘y‘_”‘ Allowable Running Hours 6 0g
Maximum Allowable Annual Extraction of Ground Water:
4000

W VR R W BRI W . e o e



/.

/
/

/

‘,- 21 111IJAM

[

on for ronowal of N.O.C. MO anmwal Appllcation | o,

.o, ¥ Tl Hwror e ey CUWA NOCAR

"ol hay
o
nd tenawa) - fipid

l
WEOong for 1 g of WOy amin g gl ationn an weoll s necopting feon)
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UG Wit (Manngomont nine FEu o) Act 20005 o it s e s

Against Caso

This No-Objection cortificaly wuthonzos the
Own

ut .
ata rale naboxcoeding thay g Al A8 DPRICANE (UB0r) 10 8k 1 woll 1 1 Tocation spacifiad at 50 (5) for aratmetion of geo) ity
R

5
QAOUNd wilor an st (), for NG hous Ediy an nhown it 81 (), e G e alloe o mnnomt oxmeion of
8| Show ([
NESE(R) and s valid aubjnet 1o the obsorvanco of e conditions statod osorlant

place
Date
(Gure Finthifully
Signoturo ol tho (naulng Pty
e Doslgnation
Condltions

+ (1Incase of any change of ownership of the proposad wull, (rash autharization s (o bo obiainod

* (2) No change of location, design, rato of withdrawal and pumplng devicy In rospuct of the proposed woll i
this cantificate shall be made withou! prior parmission of tho Campotant Authorlty. Any doviation i (s rogard shall 107
ol this authorization.

+ (3) For the purpose ol measuring and recording the quaniity of ground waler exicaciod, every said usur shall affix digtal water o
meters{conlomming o BIS/ IS standurds) having lelemolry systom In the abslruction struclure, which rocord rute and quanturn of
extraction, a!l oullet of pumping dovices and It shall bo presumad that tha quantily recordad by, iho molor has boun oxtracled by (ho 34
user, until the contrary is praved. The rale of extraction of ground wolor from the wull as shown In ilum 3(k) shall nol uxcued 1o the
recoroed rate from water melors

- (4) The concemed Authorily reserves the right 1o slop extraction of ground walor from the woll duu o qualily hazards or any olnur
reasons, il the siluation so demands.

« {5)In case of any change of ownership of the existing woll, Irosh regislration has o be obtalnod

« {6) No change of location, design, rale of wilhdrawal and pumplng device in respact of tha uxisling well as Indicated al SI. (2) and (3]
this cerificale shall be made without prior permission of the Compalonl Authorily. Any devlation in this regard shall lvad to canceliaion

Indlcotod 3t SL (7)) nod (501

i)t cancaltatinn

4
]

of this regislration.

. (7) n case, any of the particulars | informalion furnished by (he Bpplicant In his epplication for issuance of this registralion is found to be
incorrect during verification al eny subsequent stage, this regisiration Is llable for cancellalion.

« (8) The Certificale of Aulhorization/’'NOC shall be valid for 8 perlod of three years from the date of issue. The applicant shall have lo
apply for renewal through a fresh applicalion, at least ninely days prior ta expiry ol ils valldity.

. (9) Construction of piezomelers and inslallalion of digital waler level rocordors with lolomolry shall bo mandalory for user. Depth ang
zone tapped of piezomeler should be commensurate with thal of the pumping well. The data, obtainud from digital water level rocorders
shall be made available to this office on monthly basis.

. (1D) Guidelines for Installation of Piezometers and thelr Monitoring

. Piezometer is a borewell /lube well used only for measuring lhe water level by lowering the lape/ sounder or aulomatic waler level
measuring equipment. Il Is also used lo ake waler sample for waler quallly tesling whenevor nseded. General guidelines for inslaliation
of piezometers are as loliows for compliance of NOC:

.« The piezomeler is lo be inslalled/conslructed al the minlmum of 50 m distance from the pumping wall through which ground waler is
being withdrawn. The diameler of the plezomeler should be about 4" 1o 6" '

« « The depth of Lhe piezomeler should be same as is case of (he pumping well from which ground waler 1s being absliacled |1 more (hn
one piezomeler are installed the second plezomeler should monllor the shallow ground water regimu 1t will facilitate shallow as wull o
geeper ground waler aquiler monilornng. S

. +No of piezomelers to be constructed & Type of waler level moniloring mochanism shall be as per below table

Nonitiring Machamism

. SNo Quantum of Ground water withdrawal (cum/day) No.ol plezometers required
Manual DWLUR wilh Telemelry
4 <10 0 0 v
2 11 - 60 | 1 0
3 60- 500 ! 0 1
. > 500 2 0 2

+ The measuring frequency ghould be monthly 8nd accuracy of measurement should by up o ¢m. the reported muosuremunt should LY

given In meter up lo Iwo docimals.

« For measurement of waler level sounder or aulomalic waler level recorder (AWLRY Digital Autamalic watsr level racordsr (DWLR) valh
lelemelry syslem should be used for accuracy.

« The measurement of waler level in piezomeler should b liken, only aflur the pumping frum tho sumounding lube wolls has been

stopped for about four 10 8ix hours.
+ All the details regarding coordinelvs, reduced leval (wilh respect lo moan lavol), dupth, zono lapud and assembly lowerod should be

provided for bringing the piezomeler into the Hydrograph Monltoring System for Ground Woler Dopariment, Utlar Pradesh, and for It
validation. ' :
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* APermanent display po.
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- by the conc
aniculars | information [ omod Authority

(18 100 te
umishod by the applicant in his application for issuance of this paritis ot o,

specific conditions:
1) No Qb i

c)jesm?dbg;cal::yc;tr::é shall be granted only in such casos where local governrnen! water supply
W) All industries shall be re
W) Allindustnes abstractin
ol Indian Industries (
auditors and sybmiy

aguncies are Nt able 105 supply i,

i . wBler 165000,
Quired to adopt latest walor afficient technologios 50 as o reduce dependenco on ground « 7

; Alwaler o hrough Conledergt
9 ground water in excess of 100 m3/d shall bo required to undertako annual waler audit through Lo

f; y ol (HPC) netificd
CIlY Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity COune ‘

. . 1uireard 15 feadase oo
audit reports within three months of completion of the same to CGWA. All such induslries shall be required 1 redur
thelr ground water yse Dy 8l leasl 20% over the next Ihreo yoars Ihrough appropriate means. , ‘ .
V) Construction of observation weli(s) (piezometer)(s) wilhin the premises and installation of appropriale waler level mooni 1’\ x‘,‘{ .
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing lo draw more ”;"_’J’j b’ miday
of ground water and. Monitoring of waler level shall be done by the project proponent. The piezometer (observalion wgll) sha b, "
conslructed &t & minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer ,rf. te
the same as that of the pumping well/ wells. Monlhly waler level dala shall be submitted online to the Gfour»d Water' Departmenf. Il, H_\ )
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. !ndusmes which a-r—; .if«.e.y s
pollute ground water (chemical, pharmaceulical, dyes, pigments, paints, lextiles, tannery, peslcides/ inseclicides, fertilizers, slaugnhle
house, explosives etc.) shall store the harvesled rain water in surface slorege tanks for use in the industry.

vi) Injection of realed/ untreated wasle waler inlo aquiler system is striclly prohibited.

vii) Industries which are likely (o cause ground waler poliution e.g. Tanning, Slaughler Houses, Dye, Chemical/ Petrochemical. Coal

washeries, other hazardous unils elc. (as per CPCB list) need to undertake necessary well head proleclion measures o ensure
prevention of ground walter pollution.

(B) infrastructural User: The No Objection Cerlificale for ground waler abstraction will be granted subject to the following specific
conditions:

1) In case of infrastruclure projects thal re§uire dewalering, proponent shall be required o carry oul reqular monitoring of dewalering
discharge rate (using a digital water flow meler) and submil the dala online to Ground Water Department, UP as applicable Atc

records and resulls should be retained by the proponenl for lwo years, for inspection or reporting as required by District Groun
Management Council,

14 VY aler
ii) Instaliation of Sewage Trealment Plants (STP) shall be mandatory for new projecls, where ground waler requirement is more than 20
m3 /day. The water from STP shall be utilized for loilel fushing, car washing, gardening elc.

This NOC is not autharized by any Official. This should only be used for Preview purpose,
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NG TOIRAN T MuzaftarNagar 2023

Date of Monitoring: 06 01 2023
Sonrec of Sampling: Stack
< Nrtack attached to: Boiler(TENMACO)
o~ Stach Height: 35 Meters
P ~- Tortal No. of Boiler: 01
N- Capacity of Boiler: 3N TPH
O- Puel used: Bagasse
10- Quantity of Fuel used: 450 TPD

I'1- Flue Gas Velocity: 7.17 m/sec

12- Air Pollution Control Device: Cyclone & Wet Scrubber

Stack I mission Test Report

Name & Address of Industiy: UPPER DOAR SUGAR MITLS SHAMI

REGIONAL TABORATORY MuzaffarNagar
= UTTAR PRADESH POLLUTION CONTROL BOARD

e Kamal Clnema Bullding Railway Road, Muzallarnagar

Sample Collected By: (DN aneesh Kumar LR (D)Ravish Pratap Sigh R 1

13- Other remarks (if any): At the time of inspection industry found operational.

14- Further details of sample location nad Test methods followed are appened overleaf:

A nnexure — 3

Prate: 13/01/2023

1 Nr Parameter ‘
no. |

Unit

Result

Standards

; 1 PM(Particulate Matter) ‘

mg/Nm3

128.80

150

Analysed by-
[Maneesh Kumar JRF|

Authorised Signatory-

Asstr Scientifie Officer

Digitally signed

by ANKIT SINGH
Date: 2023.01.13
17:3419 +05'30°

Regional Ofticer



- REGIONAL LABORATORY MuzaffarNagar
T 1 4 UTTAR PRADESH POLLUTION CONTROL BOARD
|

Kamal Cinema Building,Railway Road, Muzaffarnagar

Stack Emission Test Report

Rel No.19384300/MuzaffarNagar/2023 Date: 13/01/2023

I- Name & Address of Industry: UPPER DOAB SUGAR MILLS SHAMLI
2= Nample Collected By: (1)Mancesh Kumar:).R.F (2)Ravish Pratap Singh;J.R.F
3= Date of Monitoring: 06/01/2023

4- NSource of Sampling: Stack

‘N

- Stack attached to: Boiler(VKW-1)

6- Stack Height: 35 Meters

“- Total No. of Boiler: 01

N- Capacity of Boiler: 25 TPH

- Fucel used: Bagasse

I0- Quantity of Fuel used: 290 TPD

I'1- Flue Gas Velocity: 6.20 m/sec

12- Air Pollution Control Device: Cyclone & Wet Scrubber

13- Other remarks (if any): At the time of inspection industry found operational.

4= Further details of sample location nad Test methods followed are appened overleaf:

Sr
no.

I PM(Particulate Matter

Parameter Standards

Analysed by-
[Maneesh Kumar JRF]

) . Digitally signed
Authorised Signatory- AN KIT bygANK)llTSlS?SZH

Date: 2023.01.13
S I N G H 1 ;:338:50 +05'30'

Asstt. Scientific Officer Regional Officer



— REGIONAL LABORATORY MuzaffarNagar
“g”. UTTAR PRADESH POLLUTION CONTROL BOARD
o’ Kamal Cinema Building,Railway Road, Muzaffarnagar

Stack Emission Test Report

Rel No.19384307/MuzafftarNagar/2023

I- Name & Address of Industry: UPPER DOAB SUGAR MILLS SHAMILLI

2- Sample Collected By: (1HMancesh Kumar,) R (2)Ravish Pratap Smgh;J.R. I
- Date of Monitoring: 0601 2023

I- Source of Sampling: Stack

S- Stack attached to: Boiler( VKW-2)

6- Stack Height: 35 Meters

7- Total No. of Boiler: 01

8- Capacity of Boiler: 25 TPH

9- Fuel used: Bagasse

I1- Quantity of Fuel used: 280 TPD

1i- Flue Gas Velocity: 7.58 m/sec

I2- Air Pollution Control Device: Cyclone & Wet Scrubber

13- Other remarks (if any): At the time of inspection industry found operational.

I4- Further details of sample location nad Test methods followed are appened overleaf:

Date: 13/01/2023

Sr Parameter Unit Result

Standards

no.

150

I PMi(Particulate Matter) mg/Nm3 130.80

Analysed by-
[Maneesh Kumar JRF|

Authorised Signatory-

Asstt. Scientific Officer

Digitally signed
ANKIT by ANKIT SINGH

Date: 2023.01.13
SI NGH 17:37:03 505‘30')

Regional Ofticer



REGIONAL LABORATORY MuzaffarNagar

— —
;:‘::‘;"’ UTTAR PRADESH POLLUTION CONTROL BOARD

Kamal Cinema Building,Railway Road, Muzaffarnagar

Stack Emission Test Report

Rel N0 J93S43T T/ MuzaftarNagar/2023 Date: 13/01/2023

1- Name & Address of Industry: UPPER DOAB SUGAR MILLS SHAMLI

2o Sample Collected By: (DMancesh Kumard R (2)Ravish Pratap Singh, R F
3= Date of Monitoring: 0601 2023

L Nource of Sampling: Stack

<o Stack attached to: Boiler(SURYA-T & SURYA-2)

6- Stack Height: 35 Meters

“- Total No. of Boiler: 02

N- Capacity of Boiler: 25 TPH+ 25 TPH

9- Fuel used: Bagasse

10- Quantity of Fuel used: 380 TPD

11- Flue Gas Velocity: 7.05 m/scc

12- Air Pollution Control Device: Cyclone & Wet Scrubber

13- Other remarks (if any): At the time of inspection industry found operational.

14- Further details of sample location nad Test methods followed are appened overleaf:

ST . 7Parameter ‘ Unit Result Standards
no.
| PM(Particulate Matter) | mg/Nm3 137.60 150

Analysed by-
[Maneesh Kumar JRF|

ANKIT S,
SINGH 7550

Regional Officer

Authorised Signatory-

Asstt. Scientifie Officer
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1. Industry should upgrade Air Pollution Control System in compliance of direction no. 62 of
Commission for Air Quality Management in Delhi-NCR regarding emission norms of particulate
matter limit 80 mg/Nm® aiming to achieve particulate matter limit upto 50 mg/Nm”. For the same,
unit shall ensure to submit timebound proposal within one month and ensure to upgrade before
next crushing season.

2. Unit shall ensure to submit piezometer reports to UPPCB on monthly basis.

3. Unit shall ensure to submit quarterly compliance report of direction issued by Central Pollution
Control Board, New Delhi vide lette—B-1901 98NVQM/II(RG)ICPCBISugar/12/2016-17/16662.
dated 14/19.02.2019 to UPPCB and CPCB within 15 days.

4. Unit shall ensure to identify recipient drains/ rivulets and their u/s & d/s location in consultation
with UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s & d/s
location through lab recognized under Environment (Protection) Act, 1986 and shall submit the

W
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‘:/"Q,/fi UTTAR PRADESH POLLUTION CONTROL BOARD
‘%‘Vl\%' Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Tor
" Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppebh.com, Website: www.uppcb.com
- CONSENT ORDER
Ref No. - l48770/[1Pl’(‘B/(‘il‘L‘lCJ(Ul’l’(‘lﬂI())/(f'l‘()/'.lil'/Sl|/\ML|/2022 Dated : 25/01/2022
To .

Shri RAJAT LAL
M's SHAMLI DISTILLERY AND CHEMICAL WORKS

SHAMLI DISTILLERY AND CHEMICAL WORKS SHAMLI,SHAMLI 247776
SHAMLI

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. SHAMLI DISTILLERY AND CHEMICAL WORKS

Reference Application No. 14912936 Dated : 25/01/2022

I With reference to the application for consent for cmission of air pollutants from the plant of M/s
SHAMLI DISTILLERY AND CHEMICAL WORKS. under Air Act 1981. It is being authorised for
said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the period from 20/01/2022 to 31/12/2023 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

W o

For and on behalf of U.P. Pollution Control Board
NlSHI KU MAR CHAUHAN Digitally signed by NISHI KUMAR CHAUHAN

Date: 2022.01.25 17:47:43 +05'30'
Chief Environmental Officer (Circle 3)

Enclosed : As above
(condition of consent):

Copy to. Regional Officer, U.P. Pollution Control Board, MuzaftarNagar to ensure the compliance of the
conditions impused in the certificate.

NISHI KU MAR CHAUHAN Digitally signed by NISHI KUMAR CHAUHAN

Date: 2022.01.25 17:47:57 +05'30'

Chief Environmental Officer (Circle 3)




1(a). The details of Air pollution sources and stacks attachec

1(b)

to

W

10.

11.

U.P. Pollution Control Board
Dated : 25/01/2022

CONDITIONS OF CONSENT

| with Boiler

| | Air Pollution Source Details )
‘ S.No | Air Polution | Type of I'uel Stack No. Parameters Height

Source |
1 ' 1X36TPH | SLOP WITH 01 Particulate 72 METER
STACK

| INCINERATI | BEGASSE Matter
' ON BOILER HEIGHT
FROM
GROUND
| I e 7 , | LEVEL |
2 1 X 15 TPH | SLOPE/BEG 01 Particulate = 35 METER
BOILER GASE Matter | STACK
| HEIGHT
| FROM
' GROULD
' LEVEL

r the norms of the Board .

S

various stacks into the environment should be as pe
Emission Quality Details Detail

S.No Stack No Parameter Standard

1 01 Particulate Matter AS PER E(P)
RULES, 1986

2 01 Particulate Matter AS PER E(P)
RULES, 1986

ion control system and monitoring, as proposed by the industry and
d be installed in their premises itself.

Industry shall dispose the incineration boiler ash in such a manner so that there should not be any
adverse impact on public health at large and on Soil, Water & Air environment.

The modification or installation in the existing pollution control equipment shall be done only by

prior approval of the Board.

The operation of air pollution control system
quantity of pollutants shall be in accordance wit
CC/or otherwise mandatory.

Unit shall do provisions for control of fugitive emissions
Board/MOEF & CClor otherwise mandatory.

The unit shall submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order. Further quarterly
monitoring report analysed by Board/NABL accredited laboratory shall be submitted.

In case of closure directions under section-5 of E (P) Act, 1986 issued by CPCB, this consent will be
automatically suspended during the closure period, and will be automatically reinstated with specific

conditions as per CPCB revocation orders.
Industry shall develop and maintain green belt as per the guidelines issued by the Board vide oftice
order dated 16/02/2018, which is available on Board's Website- www.uppcb.com.

Industry shall submit Environment Statement to this Board as per provision of Environment
(Protection) amendment Rule, 1993 for the previous year ending 3]st March on or before 30th

September every ycar.
y Hon’ble Supreme court, Hon’ble High Court,

Industry shall abide by orders / directions issued b
Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control Board

for protection and safe guard of environment from time to time.
Il file the renewal application at least 2 months prior to the expiry of th

The emissions by

The equipment for air pollut
approved by the Board shoul

and maintenance be done in such a way that the
h the standards prescribed by the Board/MoEF&

from process as per the norms of the

The Unit wi is Order.



1. This consent is valid for the production capacity of Rectified Spirit/ENA/Ethanol-100 KL/Day by
using raw material C-Heavy Molasses-430 TPD OR Rectified Spirit/ENA/Ethanol-100 KL/Day by
using raw material B-Heavy Molasses-333 TPD OR Rectified Spirit/ENA/Ethanol-100 KL/Day by
using raw material Sugar Syrup-299 TPD and by Product FUSEL OIL 6.0 MT/ Month.

2. The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner.

3. The earlier Board has issued a CTO Air vide letter no
133975/UPPCB/Circle3(UPPCBHO)/CTO/air/SHAMLI/2021, dated-18.08.2021 is revoked.

4. This CTO shall be subject to the order to be passed in O.A. No.- 301/2020 Satyapal Singh Versus
State of U.P. by Hon'ble NGT.

5. Any source of emission other than that mentioned in the Air consent seeking application will not
be permitted by the Board.

6. The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

7. Industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P.
Rules 1986.

8. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

9. Industry shall abide by orders/ directions issued by Hon’ble Supreme court Hon’ble High Court,
Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safe guard of environment from time to time.

10. Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986.

11. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986. \

12. The unit shall submit the audited balance sheet for the current year and the details of fees
deposited during last three years within a month.

13. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

14. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B/
UPPCB and further on revoking of Closure order, the Consent order shall become valid.

15. The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability.

16. In compliance with the Hon’ble Supreme Court order passed in W.P. (civil) No. 13029/1985
M.C. Mehta Vs. Union of India and ors. the use of Pet coke and furnace oil is prohibited.

17. The unit shall submit the point wise compliance report of the conditions imposed in the N.O.C
issued by the Board for the expansion of the industry within a month.

18. The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the
Hon’ble Supreme court order.

19. The Project Proponent shall submit the validation report for Rectified Spirit/ENA/Ethanol-100
K1L/Day production from any reputed Institute such as NSI, Kanpur/VSI, Pune or any other



competent institute within 03 months after starting B-Heavy molasses based operation. If the
validation report carried out by any reputed institute is same as claim made by the unit. The SPCB
may further allowed to operate as per proposal of the unit.

20. The maximum storage capacity of the lagoons is for 7 days holding capacity of the concentrated
spent wash. Excess Capacity of storage lagoon shall be dismantled within 3 months and progress
submitted to the Board.

21. Bio composting shall not be allowed. Bio composting yard shall be dismantled within 06 months
and progress submitted to the Board.

22. This consent is valid only for Zero Liquid Discharge (ZLD).

23. This consent is valid for 365 days operation of the industry of a year.

24 Unit shall submit balance fee of Rs. 50,000/~ within 15 days in the Board.

25. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order

1n0.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_16021 8.pdf.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Digitally signed by NISHI KUMAR CHAUHAN
NISHI KUMAR CHAUHAN Date: 2022.01.25 17:48:11 +05'30'

Chief Environmental Officer (Circle 3)
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UTTAR PRADESH POLLUTION CONTROL BOARD

S~
‘%‘?\);'"ﬂ\% Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

e Phonc:0522-2720828,2720831, Fax:0522-2720764, Emall: info@uppch.com, Website: www.uppcb.com

7 CONSENT ORDER

Ref No. - Dated : 30/01/2022
148785/UPPCB/Circle3(UPPCBHO)/CTO/water/
SHAMLI/2022
To,

Shri RAJAT LAL

M/s SHAMLI DISTILLERY AND CHEMICAL WORKS

SHAMLI DISTILLERY AND CHEMICAL WORKS SHAMLI,SHAMLI,247776
SHAMLI

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SHAMLI DISTILLERY AND CHEMICAL
WORKS

Reference Application No :14914422 Dated :30/01/2022

[

For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act, 1974 as amended (here in after referred as the act ) M/s. SHAMLI DISTILLERY
AND CHEMICAL WORKS is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application .

This consent is valid for the period from 20/01/2022 to 31/12/2023 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

S

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
Digitally signed by NISHI KUMAR

NISHI KUMAR CHAUHAN cHAUHAN

Date: 2022.01.30 14:43:40 +05'30'
Chief Environmental Officer (Circle 3)

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the

conditions imposed in the certificate.
Digitally signed by NISHI KUMAR

NISHI KUMAR CHAUHAN cHAUHAN

Date: 2022.01.30 14:43:51 +05'30'
Chief Environmental Officer (Circle 3)
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s. SHAMLI DISTILLERY AND CHEMICAL WORKS vide

Consent Order No. 14914422/ Water

ro

(3]

4(a)

10.

11.

12.

13.

Dated : 30/01/2022
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Rectified Spirit/ENA/Eth6anol-
100 KL/Day by using raw material C-Heavy Molasses-430 TPD OR Rectified Spirit/ENA/Ethanol-
100 KL/Day by using raw material B-Heavy Molasses-333 TPD OR Rectified Spirit/ENA/Ethanol-
100 KL/Day by using raw material Sugar Syrup-299 TPD and by Product FUSEL OIL 6.0 MT/
Month..

The quantity of maximum daily effluent discharge should not be more than the following :

o ) __Effluent Discharge Details

S.No | Kind of Effulant Maximum daily :l"rtrtra;rin:rl?facilrit;m
| - discharge,KL/day | discharge point
| 1 Domestic 12.0 KLD Septic Tank
2 Industrial ZLD ETP

Arrangement should be made for collection
separately in closed water supply system. It sho
discharged in storm water drain.

The domestic effluent should be treated in tr
conformity with the following norms.

of water used in process and domestic effluent
uld be ensured that domestic effluent should not be

eatment plant so that the treated effluent should be in

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids AS PER E(P) RULES, 1986
2 BOD AS PER E(P) RULES, 1986
3 COD AS PER E(P) RULES, 1986
4 Oil & Grease AS PER E(P) RULES, 1986
5 Quantity of Discharge 12.0 KLD

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry.

The method for collecting industrial and domestic effluent and its anal

ysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under the Environment
(Protection) Act, 1986.

The industry shall not discharge any trade effluent outside the premises and Zero Liquid Discharge
(ZLD) shall be maintained all the time.

Molasses shall not be stored in kachcha pits.

If UPPCB or CPCB issues closure order against the industry, this consent shall remain suspended for

the period till closure order is revoked, after which the consent will be effective again for the
remaining period.

The unit should be operated in such a way so that there is no adverse impact on public and
environment.

Unit must maintain on line connectivity of mass flow meters at the inlet and outlet of MEE and web

cameras installed at the final outlet, MEE and Bio Compost yard and connected with server of CPCB
and UPPCB.

The unit shall ensure deployment of qualified staff for self monitoring mechanism on 24 X7 hours
basis.

Volume of spent wash shall be reduced to 40 % minimum and solid concentration shall be
maintained minimum 30% at the outlet of MEE.



15.

16.

17.

Unit shall identify recipient drains/rivulets and their upstream & downstream locations in
consultation with UPPCB and shall carry out monthly monitoring of identified recipient drains at
upstream & downstream location through recognized lab under Environment (Protection) Act, 1986

and shall submit the analysis report on monthly basis by 10th of every month to CPCB and UPPCB.
The storage facility provided for spent wash shall be properly lined and made impermeable and the
storage capacity at any stage shall not exceed 07 days equivalent of production in case of
incineration boiler and 30 days equivalent of production in case of bio composting.

Industry shall submit Environment Statement (o this Board as per provision of Environment
(Protection) amendment Rule, 1993 for the previous year ending 31st March on or before 30th

September every year.

Industry shall ensure to send monthly reports regar
in each lagoon constructed in industry.
The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

ding spent wash storage and details of spent wash

Specific Conditions:




®

I. This consent is valid for the production capacity of Rectified Spirit/ENA/Ethanol-100 KL/Day by
using raw material C-Heavy Molasses-430 TPD OR Rectified Spirit/ENA/Ethanol-100 KL/Day by
using raw material B-Heavy Molasses-333 TPD OR Rectified Spirit/ ENA/Ethanol-100 KL/Day by
using raw material Sugar Syrup-299 TPD and by Product FUSEL OIL 6.0 MT/ Month.

2. The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to
cach treatment unit of the Effluent treatment plant.

3. Earlier Board has issued a CTO vide letter no- 133890/UPPCB/Circle3(UPPCBHO)/CTO/water/
SHAMLI1/2021, dated-18.08.202 1 1s revoked

4. The industry shall submit the permission from the State Ground Water Authority within 3 months
failing which consent shall be deemed automatically cancelled.

S. This CTO shall be subject to the order to be passed in O.A. No.- 301/2020 Satyapal Singh Versus
State of U.P. by Hon'ble NGT.

6. Unit must installed STP for treatment of domestic effluent and submit compliance to the Board
within one month.

7. The industry shall establish Miyawaki forest inside the factory in sufficient area the treated effluent
from the ETP shall be used for forestation.

8. The E.T.P. unit operation line up Strengthening is to be maintained.

9. The Unit shall install Piezometer for measurement of ground water level and the data generated
from Piezometer will be provided to the SPCB on monthly basis.

10. No effluent is allowed to discharge outside factory premises.

11. Flow meter to be installed in all water abstraction points and usage of fresh water to be
minimized.

12. The industry will submit the permission from the State Ground Water Authority within 03 month,
failing which consent shall be deemed automatically cancelled.

13. The unit shall submit the audited balance sheet for the current year and the details of fees
deposited during last three years within a month.

14. Industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High Court,
Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safe guard of environment from time to time.

15. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

16. If UPPCB or CPCB issues closure order against the industry, this consent shall remain suspended
for the period till closure order is revoked, after which the consent will be eftective again for the
remaining period.

17. This consent is valid only for Zero Liquid Discharge (ZLD).
18. This consent is valid for 365 days operation of the industry of a year.

19. The Project Proponent shall submit the validation report for 100 KLD Rectified
SpiritENA/Ethanol-100 KL/Day production from any reputed Institute such as NSI, Kanpur/VSI,
Pune or any other competent institute within 03 months after starting B-Heavy molasses based
operation. If the validation report carried out by any reputed institute is same as claim made by the
unit. The SPCB may further allowed to operate as per proposal of the unit.

0. The maximum storage capacity of the lagoons is for 7 days holding capacity of the concentrated
spent wash. Excess Capacity of storage lagoon shall be dismantled within 3 months and progress



submitted to the Board.

21. Bio composting shall not be allowed. Bio composting yard shall be dismantled within 06 months
and progress submitted to the Board.

22. All generate Slope shall be used in the Boiler mixed with baggasse as fuel.

23. Unit shall submit balance fee of Rs. 50,000/~ within 15 days in the Board.

24. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order

no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_l 60218.pdf.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
Digitally signed by NISHI KUMAR

NISHI KUMAR CHAUHAN CHAUHAN
Date: 2022.01.30 14:44:06 +05'30°
Chief Environmental Officer (Circle 3)
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| site spees ° possible scenarios such as spillages,

and also ¢¢ vy out mock drill in this regard at
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The person authorised shall ‘ /
ly with lho tovisions outlined in the Central
Control Board guidelines on(lmmp e ¥ Hvironmant it
mplementing Liabilities & Enyironmental Dam
1 Handling and Disposal of Hazardous Waste and pvnn.(v e ,
1 It is the duty of the authorised pe Y ‘k‘mu ! Staté Pollytion €
Boand o closs dowen he T )‘)Ll§!)ll to take prior pé rpa}nimm ot thu Spute | ollWonC,

£ 8. The imported hazmdous and other wastes slmll be Iul') msurcd for transit s wcil a8
: accidental occurrence and its clean- -up operation .
9.

A 7
The record of cohsumpuon and fatl of the” uhpm e hg‘zmﬂous and othcr wastes hall b

maintained . RS e e 7

10.  The hazardous and other waste which gets generated, du. mg recychng, or reusc OF 1eCOVEr
pre-processing or utilisation of imported ¢ hazardous or other: wasles. shall be treated and

disposed of as per specitic conditioris of authousatmn
Faaen

11.  The importer or e.\pomr shall bear t,_hpceqt '
a e

12. “An appluauon for the renewal of an vaulhor,
. Rules .

13.  Any other Londmons for comphaucc 4as p
Environment, Forest and Chmate Cha

14,

PE——————

¢

1 Thé hmt wxli ubmlt thc proof of deposmng the Icqmsm. prouessmg fees of appllcatmn ina month
‘ ion will stands automatically cancelled. - L ;¢

ollected in leak proof containers and shall be .duly_ narked in a manner ;

- and tmnbpon ard 1thie packaping s shail be casﬂy yisible angi,bc able to

s, All h’il&rd()u‘ waste contamers/bag,s;shall be

,1abcl as ngen in Form 8. The' atOldg&. arca ahould be at an 1solated spot in

the premises & ' n(:ed", COVClCd and duly marked.

L+ ¥ 3The authon' d per. it : a!l ensure that'no adverse in:ps act on the air, soxl and water

¥ (. mcludmg groundwatc » akes place due to activities “for which authorization has been requested

v Comprehenswe safety measures must be 1ollowed in handhng, of wastes and the Stdff must be

————

e

properly trained. ‘
% 4.1t is brought 1o your notlce that as per the order, dated 14 11, “003 p'\ssed by the Hon' ble Supreme

Court in W.P, (c’) 657 of 1995 no 1ndustry covered unde1 Hazm.ous Waste (M.magement and

: Handlmg) Rules 1989 (as amendcd) shall be ailowed to operate ‘without valid authorisation. Iti 1lsl
also prowded in the same order that industries which s net conmlying with the conditions sha !
not be allowed 10 operate, Hence in case you 4l to apply for autnorisation before its ?xgnry or t;n s
to comply w1th conditions oé’ the c?rhcr authorisation msucvl to you, closure order shall be issuc

: ndus w:tho t any further notice.

;agaiar;s;p;ﬁ;nlfmxlxrs{ file retumsyon prescr ibed Form 4 along with & t.omphance u:p;rt olt this letter.
ou should also maintain records on Form-3 and present it 10 Board's inspecting officials.

4 3 occurrencc of an accident, complete details on Form-11 must be sent to U. P. Pollution
aSt’iSO ard’at the earliest along with details of mitigative and remedial measures tfﬂ.(en

3 tory duty of the occuplcl of mduslr) ay m.l\ as operator of a facility to develop




, slgn of %.ho
is letter, 5 2 the i‘ ::JCC‘ report must be sent in this ngard wnhin ﬁﬁcén‘ & ,vf

& shall start try shall become member of a common T d
: sendmg the I{awdoua waste already stored along witli the Haza’j:u;n' uﬁ

d  disposal fucility o t{w dé

resent
:mr‘(;o:tsl\}:::sts‘?l; The proof of valid membership of TSDI along with proof
T o TSDF shall be sent to U.P, Pollution Contro) Board within three

sed person shall not rece |
ive, t.ullt!ct,' o) stq('pnul g hnmrdoua waste trom an
, ,unauthonseﬁ L occupier or generator of hazardous w;m n ,'L]u , 5 Wi

ther reprocessing unit it must be cnsumd lhnt sucl

- 9.Inno case any hazardx)ug wastes shall be dnspose(l;

splllages of hazanious chemicals, used containt
corrosive, exploswe and toxic nature must be
~ mustbe suxtably and safely handled
0 Propusal regaldmg w :

atu azard e stored in premlsea ay 1Iablc storage capacity and future action
for .pé;guin ni safe disposal of hazardous waste shall be submxtted within one month.

¥

18Gr5und water monitoring repoxt of premises shall be subnutted within one month.

).In ollow the various provisions of the Hazardous and Other Wastes (Management

Rules, 2016.

, , ( Authorized Signatory )
' i ( MARTYAGI

 RAKESH KUMAR TYAGI S0ttt ™

" UTTAR PRADESH POLLUTION CONTROL BOARD

' g
l

se d in the certificate. for tnformatlon and necessary action .
RAKESH KUMAR TYAGI SISt ase
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Form 8 (L)
RENEWAL [Seeules 15(2))
OF AUTHORIZATION/ NO-OBJECTION CERTIF '
ERTIFICATLE FOR SINKING OF S
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK UEER OF GROElﬁLBTwEng)LL

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG045026
VALID FROM 18/12/2021 TO 1711212026

Registration No.: 202105000322

Name of the Qwner PRAVIN KUMAR SRIVAS TAVA

Address ol the Applicant
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1. Unit shall ensure to complete the cons

Sheet framing within one month.
Unit shall ensure to submit the validation
KL/Day production from any reputed Insti
competent institute within one month.

< Unit shall ensure to submit data generated from piezometer on monthly basis to UPPCB.

4. Unit shall ensure to send monthly reports regarding spent wash storage and details of spent wash
in each lagoon constructed in industry.

5. Unit shall ensure to identify recipient drains/ rivulets and their u/s & d/s location in consultation
with UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s & d/s

location through lab recognized under Environment (Protection) Act, 1986 and shall submit the

analysis report on monthly basis by 10th of every month to CPCB and UPPCB.

truction/fabrication work of road side wind breaking MS

report for 100 KLD Rectified Spirit/ENA/Ethanol-100
tute such as NSI, Kanpur/VSI, Pune or any other
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